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Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A. K Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0OA 29/2013

I. C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

[N]

T.P.Latheel

S/o Atteka

Thiruvathapura, Kiltan Island,

Union Territory of [Lakshadweep-682 558

(By Advocate: Mr.Shabu Sreedharan)

Versus
I.  Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
~ Union Territory of Lakshadweep
varathi Island-682 555

Applicants



The. Prmupal

-

The Txecutlve Officer . | '

~ Village (Dweep) Panchayath | L
| Klltan Island “Union Territory of L dkshadweep 682 558

S

Government. Semm Secondary School ' - \ :‘"
Kiltan Island. ' _ s
Umon l"emtoxy of LLakshadweep-682 558. Respondents

(By /—\dvocate: (Mr.S.Radhakrlshnan (R1,2&95)

2]

(Mr.R.Ramdas (R3)

OA 67/2013

Seedikoya.M.

S/o Abbosala Koya .
Malayattiyoda, Kiltan Island

_Unidh Territory of Lakshadweep-682 558.

"Malsha "l

S/o Kldavu Komalam

l henakkal House, Kiltan Island

Umon T emtmy of Lakshadweep-682 558.

Abdulla AP,

S/o Khalid

AllmdeIa Kiltan Island

Unijon Territory of Lakshadweep-682 558.

~ Sayed. Muhammed Koya C.H.
Sto; Muthukoya

Chamayath House, Kiltan Island

Umon Ten 1tory ofLakshadweep 682 558.

Rafeek Khan H M.
S/o Abdul Rehman

. ~A11yan Housé, Kiltan Island

Umon Iemtory of [Lakshadweep-682 558. Appl;icants
Mr'-Shabu Sreedharan)

Versus



o 3
I Umon Ter1 1tory of Lakshadweep represented by
the - :dmlmstrator Kavarathi Island-682 555

1rector of Panchayath
Uni Temtory of Lakshadweep
Kavarathl Island-682 555

3. The Ch_al_rperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island .
Umon Temtoxy of Lakshadweep-682 558 Respondents

(By Advocate (Mr S.Radhakrishnan (R1,2 & 4)

3. OA 87/2013

I Abdu Salam P.P., age 43
. Slo Saldmuhammed
Puthlyapura Kiltan Island
Lakshadwcep

(NS

use, Kiltan Island
Applicants

‘_I‘\}Ir;l‘)r)‘atap Abraham Varghese)
Versus
l. 1 he Admmlstrator

Umon Territory of Lakshadweep
K_”E:i\‘/‘_aldth’l 682 555

'5 .1jrector Department of Science & Technology

-_"'hauperson Village (Dweep) Panchayath o
"n Island, Lakqhadweep 682 558 Respondents



&ﬁ%wfﬁf’ﬁ“’%# 1" Lo

:-Ml S.Radhakrishnan (R1,2 & 3)
’.-'--(Mr R.Ramdas - R4)

4, 'OA 113/2013

| . Muthukoya T. P
‘ - Sho Kidave Ha_Jl
Thnuvathapula Kiltan, Lakshadweep.

2. Salihbs {iiff‘
S/o beahlm Haji
Pandala I(l]tan Lakshadweep.

3. Yacoob P. K
S/o Subair. A. .-
- Punnakkad, Kiltan, Lakslﬁadweep.

4, Al'i?M'ohalnlﬁ'ed -
S/o Attaka Aliyar, Kiltan, Lakshadweep.

5. Kunhlkoya A.P. :
, b/o Sayed Muhammed P.K.
1 kgl__apura Kiltan, Lakshadweep.

<1ltan, Lakshadweep.

Méilkk K. K Palllyachetta Kiltan, Lakshadweep.

8. . gathdl (, H
- S/o Mohamm_ed P.
Chddlpuld' *Llltan Lakshadweep.

n: i Hajl Pallithithiyoda,

L akshadweep : - . Applicants

Versus




‘ l. The Administl ator-
: Umon Territory of Lakshadweep
Kavalathl 682 555

2 l he (,hanpelson
Vlllage (Dweep) Panchayath
(lltan 682 558

3. 1 he‘Employment Officer

Kdleathl L akshadweep 682 555

4. Director of. Panchayath
. Department of Panchayath
Kdvaxalhl 682 555

S.  The Exccutlve Officer
! Village (Dweep) Panchayat Kiltan — 682 558

6. Hortncullmal Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558. : Respondents

ddulla K C

S/o Yousuff
Kanmchetta Kiltan Island
UI of Lakshdadwcep 682 558

2. Kunhl M
4. Salecm P P

S/oHarnsa L
Puthenpuxa Kiltan Island
UT ofl akshdadweep 682 558




RO (AP SRS
o X

£ 6
0. Kunhl K P
lly! tan Island
| shdadweep-682 558
7. Abdul Kasxm P-V
S/o. Muneer o
Pemamvell Kiltan Island :
uT ofLakshdadweep -682 558. Applicants

(By Advocatc Mr. Shabu Sreedharan)
Versus

I Qﬁion 'Tci't'itdl'y of Lakshadweep represented by
the ;Ad;nirii_strgt:OI', Kavarathi Island-682 555

2. quﬁéDﬂ ector :'of Panchayath
Umon Felrltory of Lakshadweep
Kdvalathx Island-682 555

"’I he Chan pex son
b Village (Dweep) Panchayath
i : letan Island Union Territory of Lakshadweep-682 558

(0%

4, The l xccutl\/e Officer
Vn]lagc (Dweep) Panchayath
Klltan Island Umon Territory ofLakshadweep -682 558

, e [ vu‘onmem Warden
' entof:Environment and Forest
7 n.al__fOfﬁce Kiltan Island
Umon Iemtmy of Lakshadweep 682 558. Respondents

-~

(By A'dv.ocate_ (M1 S.Radhakrishnan (R1,2,4 & 5)

6. OA 137/2013

Jalaludheen K K.
- Q/o Shalk oovalap
alap House Kiltan Island,
' kshadwecp 682 558.




4, Ameexah A P
S/o Syed Mohammed

Arakalapura House, Kiltan Island,
UT of La kshadweep 682 558.

5. fsmdil T
'S/o Yusuf
Whohyoda House, Klltan Island,
uT of Lakshadweep -682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed
Kanjipura Hduse, Kiltan Island,
UT ofLakshadweep 682 558.

7. Kaslmkoya C. H
Slo Muthukoya
Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. - Applicants

(By eAdvoeate Mr S habu Sreedharan) -

Versus

rif y of Lakshadweep represented by
1strator Kavarathi Island-682 555

2. ”l he Duectox of Panchayath

Umon x’l,ex r 1t01y of Lakshadweep
Kav ath1 Island 682 555

5 TR

'
1 \ ) q
.

\7*4‘{'.1{]]‘(&)’1 Island
AN ® Umon lemtoxy of Lakshadweep-682 558. Respondents



of‘ 18‘1/2()1:

. o
I §adakathullaA age 38
S/o-Kunhi Ahammed
Ajl’ldd House, Klltan [sland
L. akshddweep

2. _Nalarulla P T. age 26
~S/oKunhi o,
' Palhthtthlyoda House Kiltan Island
La <Shadweep

(By Advocate: Ms.Da}isy [. Daniel)
Versus

. The Admmlstratm

Umon Territory of Lakshadweep
_ KdVdIdthl 682 555.

| The Chanpetson
age *(Dweep) Panchayath

(V%)

Depanme t:o‘f Panchayath
' Kavaxathl 682 558

(By Advocate: Mr.ﬁS.Radhakrishnan (R1& 3)

8. ~('"),.AJN¢.'21-'2"/2'01‘3

I"P Iavvabt W/o Abdul Salam
I abou1e1 Agl 1cultulal Department

1)

o % lhe Dnectm ongnculture
Umon Territory of Lakshadweep
/ f. Kavarattl Island';— 682 555.

Applicants

Respondents

. -Applicant

‘p'f"



Q. ~ Th:é‘:A(éllTlllllSll‘atO.r
Umon Temtory of Lakshadweep :
Kavalattl Island 682 555. -+ Respondents

(By Adv‘qqaﬁe,_M;g S Radhakrishnan)

9.
Kuuyathlyoda House
Kiltan Island. *
2. C.P. Firoz
- Chemmanam Palli House

=Kalpeni Island.

3. KP CHeplyakoya S
' Karuppathapura House,
Ka pem Island

4 MC Jatf”l-li}
' Pakklput'a;HOuse
Kalpem Island

S. llabsa ‘A

Ahkome House :
Klltan Island

6. . /\ P Naseema
Aynapma House ‘
~ “Applicants

(\dmlmstlatlon of the Union Terrltory
ofLakshadweep, Kavarathi — 682. 555.
2. The DnectOI (Serv1ces)
Admlmstrdtlon of the Union Territory
ol Lakshadweep (Secretariat),.

Respondents - |




/u!““"ba:k ha

sha
0\ MNISTR4 w\’\l

. 10
(By Advocatc MI S, Radhalmshnan)

10. () A No 268/2013

'ayed Mohammed
Mulaya House, Agatti Island

Union: ‘Teu:ltoxy, Lakshadweep.

2. B M. Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory
_ Lal{shadweep.

(By Ad.vovca,te:'Mr. Grashious Kuriakose)
= : ,‘ ':'.:4 .. Versus
L II he Admxmstxator
Umon Femtoxy of Lakshadweep,
Kavaxathl 682 555.
2. Whe Dnectox ofPanchayath

Departmcm of. Panchayath
Kavaraltl - 682 555

3. Dn‘:&ctox OFS"?"'elr1ce and Technology
of Lakshadweep
682555
4. '& Employment)

Ka\/aldlhl 68 555

5. Spec1al Ofﬁcel

Vlllage (Dweep anchayat Agattl) 682 558.

'(By /\dvocatc M. S Radhalmshnan)

1, ()A269/2013 |

S/o T.VOU
__AxakaL%

Applicants

Respondents

Applicanp .

e
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Versus

Lerritory of Lakshadweep
Kavarathi 4682 555

2. The Chairperson
Village (Dweep) Panchayath
Kiltan-682 558 - ;

3. The Employment Officer
Kavarathi, Lakshadweep-682 555.

4. Director of Panchayath
Department of Panchayath
Kavarathi -682 555

5. ;T,fhe;éxlecutive Officer
Village (Dweep) Panchayath
Kiltan-682 558

6. Horti‘ch-ltural Assistant
" Village (Dweep) Panchayat, |
Kiltan-682 558. ‘ Respondents

(By Advocate . I(I\f{l}r.S.Radhakrishnan (R1,3 & 6)

ous ’-iflfftan [sland
LakShadWeep SRR

Applicant

(By Advocate Mr.-Grg}shious Kuriakose, Sr.)

Versus




&

s S

12

4. o
ep. }?anchayath,'
: . Respondents
(By Advdtaté: Mr.S:Rédhakrishnan ~ R1-3)
13, QA28IN
1 Tah P "f‘,‘
Slo Sayid VK.
Vallomkadlyodu
Kiltan Island; L.akshadweep ~
2. 'Sa){ed Badush.a.Muhideen S.V.
Shahar Ban Vilas House .
Chetlat. - Applicants

(By Adv:o:_éa,te: Mr,Grashious Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

I 1 h' A_dmmlsUaton
UT of Lakshadweep, Kavarathi-682.555.

DlI‘GClOI
801ence & Technology
“Chcllat 682 556

[\

3. Dnectm ofPanchayalh
ey lo_pment Department of Panchayath

5. Addl Sub D1 s'1onal Offcex
Chellat 682 556

6. Jumox Scnenuﬁc Officer
Chetlat 682 556. . '

Respondents




I
2.
Kalpcm Island
3. A. 1 Ahadabl .
Athanam Th_ott,am House
’ K,a]peni»lslahd;
4. PP Sulaikha .
Puthlya Pandalam House
Kglpem _Islarg{_d
5. CP fﬁoo}:j'el{érvf:
Chemmanam Palh House
Kalpem Island
6 A K Bceb1 :
: Anakkaial House
Kalpem Island
7. M P Mohammed
'Mulhpula House
Kalfpem land
(By Adv :B. Gangesh)
Versus
. - The ‘Admlmstlatox
’ A: mini; n-of the Union Temtory
« of Lakshadweep Kavarathi — 682 555.
2. "'I“hc’Di‘rec'tbxi (Sexvices)

A K SaJeed} S

Admmlstratlon of the Union Territory

ofL akshad‘ "‘ep (Secretariat),

M. 'S Radhakrishnan)’

Applicants

Respondents



15.

10.

I

OA 300/2013

B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
S/o0 Mohammed, Bakakada House

‘Andrott Island.

K.K.Mohammed Basheer, age 49

S/o Nalla Koya, Karakunnel House,

Andrott Island.

P.P.Hassan, age 41, .
S/o Sayeed Bukari M P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

 C.Mohammed Kasim, age 44,

S/o Koya Kidave, Chettathada House,
Andrott [sland.

-[K.P.Mohammed Yaseen, age 33,

S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House, -
Andrott Island.

B.Mullakoya, age 43

S/o Kidave, Bithnatt House, Kavaratti Island.

PP Fathimath, age 41,

- Do Kunhisee‘thi ‘Palath Puthiyapura House,

i%/o‘Abdulla /\ttalada /\llyathala House,

Andl%lt Island.



. 15
13.  A.Mohammed Mustafa, age 32,

“S/o Kidave, Aliyathara House
: Andrott Island. 5

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

15, C.Pookoya, age 42,
S/o Sayeed Mohammed C Kunnashada House,
Andrott Island.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.
| 18.  T.B.Mohammed Hussain, age 37,.
: S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island. o

19. P N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island. -

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22. Mohammed Murshid, age 36,
‘ «S/0 Koyamma K.P., Moosathada,
Andrott Island.

23. K.’;C_.';Mohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
— Andlott [sland.

-P’.P IlamLa age 34,
(oya kidave M.P., Pandathpura
Andxott Island.




25.

26.

27.

28.

- 29

32.

(US)
OS]

34

Ay

: ,;‘,ﬁk‘;-!.iv;“{i‘&‘.‘ﬁﬂlSé‘c’}%’iﬁ. e
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M.P Khaleel, age-37,
S/o Assainar, Matharapura House,
Andrott lsland

P.P.Hassan, age 41,
S/o Abdul Khader K Pelumpally House
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

“1..Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
~Andrott Island.

- H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. :

K.Mohammed Fasal, age 32,'
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K Mohammed Basheer , age 34,
S/o Aboosala U.K. Kunthathalam House,
= Andrott Island.

K.K.Mohénﬂned Farook, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,

Andrott Island.

A;i{és"lnesd Khan age 39,

dul Salam, age 33,
S/o Muthukoya ‘Kannathimmada House,
Andrott Island. :

P

7 K K Anwar Hussain ,age 31

N S/o Koya V., Kerakkada House,
\/\ndnoll Isldnd

o, PV Ry (P



38.

40.

42.

44,
45.

46

17

P.Mohammed Rafee, age 25,
S/o0 Mullakoya, Pachanal House
Andrott [sland.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachlyapura House,

Andxou Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunne! House,

Andrott Island.

“Ubaidulla, age 29,

S/o Seethi, Bappathiyada House,
Andrott Island. .

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.C".Iflammedathbi, age 37,
D/o Y.ousaf, Mylachetta House,
‘Andrott Island.

Doulathabi, age 33,
/o Kidave, Lavanakkal House,
Andrott Island.

(Juhar Madeena Beegum, age 37
D/o’ Mohammed B, Aliyathara House,
An.dro.tl Island.

) okunhi Koya, age 36,
acoob Kolikkatt House,
And1 011 Island.

K Dervesh Mohammed, age 36,

~ $/0 Sayeed Mohammed, Kachashada House,

Andrott Island.

dvocate: Mr.K.B.Gangesh)

Versus

Applicants



.

10.

1.

T :
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The Administrator

Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Terr itory of
Lakshadweep, Kavarathi.

Director of Panchayats

_Department of Panchayats

® Administration of the Union Tcmtoxy
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer. |

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohammed Shamsheer M.K.
S/o. Bathesha U.P. ‘
\f.la_yamkkada House, Androth.

Mohammed Asker -
S/o Seethi
/\ll)”lthala House, Androth.

Nous : hakhan M.K.

amed Kasim P.P.
idave, Palathupra House, Androth

Abdu_, Akbar
Slo @uban
Pé_ﬂd&lh Puthiya Pura House, Androth

l\’I'Llj_C%‘,Cb Rahman
S/o Tbrahim

~ Aliyathara House, Androth

i5im Koya
athi House, Androth



} 13. Moha.mmed Hassan
S/o Kunhi Koya
Ayenamada House, Andloth

14. -Mohammed Abdusalam T
S/o Abusald
Thecher1 House, Androth

15. Mu-h'ammed Rafi
S/o Nalla Koya K.
! Poodamkakkada House, Androth

16. Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

: 17.  P.P.Koyamma
f S/o P.K Kidave
Palathupura House, Androth

18. Muhamhmed Khaleel
5/0 Abdulla
Allyathala House, Androth

19. Muh_a_mmed Basheer C.P.
S/o Abdul Khader
| Cherikkal Puthiyapura House,
Androth. ~ Respondents
e

(By Advogate:

Mr.S.Radhakrishnan - R1-4)
(Ms.Rekha Vasudevan (R5-19)

: sﬂ'»""&s, Y
.-\'\) "MNL) Tp/‘ v";
Ay » y ‘




I6.

10,

,()Af*301,/2013-- .

' Audkoya T. V age 44

S/o Koya Than <gal T,

Sayeedv Koya age 43

- Slo Koya'Kidave, Ahyathara House _.

/\ndloth sland

E Mohamm‘ed age 54
- S/o Shaban, Biriyammada House

Androth | Iand

~ Yousal, age 60

S/o Ahammed, Kahdalath House

' Androth Island

Muje Q;E;'Rehman age 35

| - Sl Koya, Karachett_a House,

Andzoth Island

AbduI Nasar age 38

S/o:Nalla Koya Kunnashada House_ )
Androth I sland :

Mohammed Bd'sheer ‘age 37
$/0 Yacoob, Aliyathara House
/\ndmth Island X

9/0 Koyamma Mayampokada House
. Andtoth Islan

. Nou al age 43

Slo. Koyamma (oya Thacheri House,

‘ hem Moosathada House,



14,
15,
16,

17.

2f

Magsari, age 30.
‘ udheeh, Kadiyammada House

_Jalal age 37 N
S/o: Kunmsecdhl Palathupura House

E /\ndtoth Island

F axook age 49 ,
S/" Koyamma Pochalam House,
A dlotj Island

.Abdul"Hassan age 51 .
- S/bAbdul Khader,.Karachetta House,

Andro'§l1 Islan

LR

’ Koya‘agc 48 A

_S/o Sayccd Mohammed Thacheri Moosathada House,

unnashada House

A ‘audden age 33
hzammed Neelathupura House



26.
~27‘.
28;
29.
30.
3.

32..

33.

QT ) R T
R A S LA

iz

iyanalakam House,

S/o Ahammed : Kandalath House
Andloth Island -

Mohammed Saleem age 42
Slo Sayeed Mohammed,, Kunnashada House,
Andloth Island

(Jafoon age 41 ,
S/o l‘hangju Koya Pentamvell House

_ Andloth Island

Sld(ﬂleeque,I age 43

- S/o Kidave, Modiyothada House, .
“Androth Tsland.

%hana'vas' "‘égél 33

'S/o Kunhi l(oya Pochalam House,

/\l’ldl()ll‘] lsland

' l"'::’"’ln age 50n
Allyathara House

lllyas ;.agje 36 P '
S/o-Flamza Koya Allyathara House

' /lndnoth lsland

l\/lohammed Basheer age 39 v
S/o Sayoed M "h'ammed Aliyathara House,




36; 'Mohammed Saleem age 33
Slo: Koyamma Kanmpura House,
Andloth Island

37. Shamsuddeen age 33 .
- S/o Abdul Kader, Belichetta House,
Andloth Island o

38. Kunhlseethl age 47
S/o /\boo Sala Lavanakkal IIouse
Andloth Island

39 Yacoob age 45
S/o Samddeem Kunnashada IIouse
Androth Island.

40.  Abdul Jabbar, age 38 :
' S/o Sayeed Mohammed, Kannichetta House,
' Andmth [sland.
41. Jamal age 41 _
_ S/Q Sayeed Bukarl Bldumkattu B11utheth House,

42,

43, Sajma Beegum age 29
- Do \Iallakoya Lavanakkal House,
/\ndloth I@land ’

44, ghahanaq Becgum age 28

) . .
7 Iqbal ag,e 42
%/o Yousaf :




BBy

48. . IIassan age 39
%/o gayeed Bukan Mathalapura House
Andloth Island
49. Mohamni Saleem ;age 38
50. . L :
“Poo <oya Neganmada House
4 Andloth Island
s, Koya, age 36 -
- S/o Attakoya, Mathil Housc
/\ndloth Isldnd
52. Kamil‘ age 41
S/oMuthu Koya Palathupma House,
Andioth lsland
53.
oya, LavanakJ<al House
54, Sakcu_lya:age 32 :
- Slo Mumukoya Bllutheth IIouse
Andloth Ieland '
55. Sallh age 37
9/0 Kumkoya ;Aynamada House,
56.
57. | sl
S/o gayeed Me)hammed Palllyet House,
Andlom Is nd.:»
LT @ayeed Mohammed age 42
’ﬂu';? %/0 Kasnm Aehadapurakattu House
.. s‘:\)\:‘\/‘_‘f: AR lothllsland ﬁ
. f,‘ s Hu al'n"”fa‘ge 29 -
R ok oya (unnashada House




60, - |
61.
62.
63
64.
65.
66,
67.

68,

ndroth' Islandﬁl

Andloth Island

{ y b
}S/o Aboo Salah Perumpalli House
< Aﬂlelh Island

Mujeeb Rehman, age 37
S/o;Sayeed Buhari, Karakunnel House
Ahdroth Islahd ' '

Noufel K, agc 33

' S/o Nattaya Koya Cheriyadam.House

Shamsu Shumoos age 34 E
Slo Chcrlyakoya M. Pentamwlapura House

1'"d:'.u'l Naser, age 308
ttiathattu House

"léi'hvﬁlla,-v age 33
ya ‘Nallal House




12.

73.

4.

75,

70.

77.

78.

79.

81.

| /\ndlolh_lssla];d o

L LEVARNITRr AT e
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Rahmat age 42 ,
'9/0 ookutty M \/Iathl;ﬁllouse
Andxoth Island S

‘Mohammed Hassan ‘age 37
S/o.Sayeed, N Mohamn :{'Achammada House
/\ndlothﬁjl and '

bhamsudeen,-;alge 32

S/o Muthu: Koya K. Nellal House
Androth Island '

Mohammed Naseex :age-28
S/o \/luhammed Pentamvelipura House
Andnolh sland

| Rau}arh Beegum, age 29

S/_o Thangakoya, Arathupura House
/\hdroth Isl‘a‘n‘d

Iathahuddeen agc 38

g/o KlddVC U K Makkct House

\/Iohammed Mustafa age 33
S/o Ahammadlya Jabalpura House
Andloth Island

Mo]mmmn‘d"Kamm age 47

g/o ’<1df
Androth

‘ Makket House

osallh age 40
i) ammed Bilutheth House



84,
85,
86,

87.

89",'
90.
91.
- 92.

93

. A;wdioth Is]andl'

27

/itAt;'ko';ya '1g3049
S’o. Yacoob llyathala House
/\ndloth Island' .

Jlr.%]qiyapura House

Fatk s agc 3477
S/o Sayced \/Iohammed Palllyett House
/\ndloth Island -

Basheel age 55
Thachcn \/Ioosathala
/\ndlotl Island

Mohanimcd l“a'iook age 33 -
S/o Nallakoya;, C.L., Tharampalli Makket House
/\ndxoth Island "

Salecm age 31

b/o Seelhl Kalakunnel House

/\ndxoth Island

Mohdmmcd Kasnn age 33
$/o.Saye r-_}i-Mohammed P.C., Pathada House

age 44
aVanakkal House

Mohamme Hussam age 41
Slo- deee,c_, .§ma11 Kandalath House

/\ndlolh Island

!kéfrii',:.;gP:od'aiﬁkakkada House



96.

97.

98.

99.

100,

102.
103.

104,

\ ‘: 2-”";'/./

. Srarel ey . 1%t -
i B KL e
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i,.Ed‘éyakkal House

S¢ P,Ku chali House
/\nd1 oth I%land. .f": ;

Mohammed Musthafa age 42
Tdayakka] House . .-
Androth Island

Navas age 25
5/0 Fussain, Thahna Manzil
/\ndloth Is]and

Shanavas age 33 :
S/o ghalafudeen Mathil House
/\ndloth Is]and

T Z,.js“l"'

Ila%an age 33
9/0 %ccth] M, Lwanakal House
/\ndxoth Island

Mohammcd Basheer age 42
S/o Yousaf Nellal Ilousc

;thnaéhada House

/amul /\b]d age 26
S/o \1dave K Palliat House
/\nchoth land

Muthu K'o’y'a age 39
S/o Kunhi, Seethl Makkette
/\ndxoth Island _




108.

UbaIduJ]a age 29 o
Slo Satha1 Kanmpma House
/\ndloth Island '

109,

I10. la]a] age 49 ‘ e
S/o YousafP., Moodampma House
/\ndloth sland :

111, 'deavu ag,e 55
 Slo Indeen M. Blrxyammada House
Andloth Island '

112. Kldavu age 59
S$/o Iuab Mekkat House
/\ndloth Is]and

113. Mohammed Salahudheen age 26
Sl Koya TP Kandeth House
, /\nd oth lqland

114, Mohalmne Az?%hakeer age 22
s i “11:, Makket House

115. Moﬁammedelthaf age 24
~Slo Jamal Mayompokkada House
/\ndloth Island

116. /\bd’Ul Geil‘"dof 'age 28
S/o Nallakoya T,, Bappathiyoda House
/\ndxoth Island

117, Mohammcd Yathlya Khan age 23
' Bas| "% House

~ \/i\;':‘ﬁ..f‘;‘/\ndl oth 1 %1and,;‘{ -

SO e

19 Kunmkoya age’ 35

. 'S/o Ahmed, Ponmkam House
' ,~’/\nd101h Is]and




121.
122,
123,
124,
» .. 125.
126.

127.

g/o;Aééaxnar N. P Kandalath House,

Androth Island

'Mohammed age 50

S/o Abdul Khader Kaval Chetta House,
Androth Island '

Androth Island

Mohammed Aboo Salih, age 37
S/o Musthafa, Ammelam House,

~ Androth Island.

Koya, age 37

~ S/o Sayeed Mohammed, Lavanakkal House »
: /\ndloth Island

Mohammed Rafeek C.P., age 38

_ b/o Sayeed Chenkkal Puthlyapuram

‘:( Bl utheth House,

Androth 1slam§

Mukbcel age 28
Slo I\/fd)eed L., Perumpalll House,

- Andxoth I%land

128. |

Rashced Khan age 33 i
S/o’-KldaveA Blyyadachetta House,



133§
‘1'3.4-..
135,
. .136".
13-7[

' 5/o¢Koyamma Kalachetta House,
- /\n '

138,

140,

141, h

Mohammcd Iazal age, 38 _ '
S/o Kldave.' MLP. .Kandalath House,

OrT.M., age 38
'y Makket House,

S/o: I(ldaue I:)oovadakkattu House,

Andloth Island o

Mohammed Saleem age 31
S/o0 Hassan Kunm Keyiyoda House
/\ndloth Island

Koyamma ag,e 47

S/o.Aboo Sa]eh Kavalchetta House '

And oth Island e

Hidayat'hulla age 38

oth sland

1

Abdul A/eez Khan age 41

, S/o Mohammed Birayammada House |
- /\ndxoth Island

S.hamSUdddeen, age 32 .

S/ "deeque M P' ‘Pazhayakamkattu House

._.1% age 33"
fflkoya Ammelam House,

. S/o,,Ahame‘d P O Matharapura House
. /\ndlolh Isiand




146.

147,

148.

149.

150.

151.

153.

@/o Bumyammx An elam House,
Andloth Island '

Mohammed Iqbal age 38
S/o Nallakoya, Pexumpally House,
/\ndxoth sland

Pookunm 850 56
S/o Yousaf1 Iajl Bappathlyoda House,
Andloth Island il .

Mohamvmed Basheel age 38

S/o Kidavé A. Mayampokkada House,
/\ndxoth Igland

i

. ‘(,hc'x' i‘)'fakoy"a' ag"e 36

Slo: (unmkoya P. , Thacheri House,
/\ndloth Island
Nasccmudhcen K S P age 28 ,

S/o Abdul Khadel T Kaiachetta Sarommapura House,

1 1yabu1ahmdn‘- age 31
Slo Kunmkoya M.P., Chekummada House,
Andloth Island

Kunhxbl ag,c 46
S/o Kader, P@léumpdlll House,
/\ndlolh I\slm -




157

158,
159
160.
161.

162.

167

hanal House,

S/ Buhari V‘K Ch tap‘okade House
Andloth Island

Ba'sl_jc_ér{,-‘a‘g 40, :
S"'/'o'Sayecd'ffK'.}"Kumlr;«l‘asﬂhada House,
Andlol} Island i"- o :

Mohammed <uxalsh1 age 25

- Slo Sayecd Mohammed Ka1a1<unnel House,

/\ndxoth Island

Snaj, dge 47
S/o Kidave K, Kunnumpura House
Andlolh Island

Mohammec Raﬁ age 31 ‘
S/o. | lam/a Koya K. Pathummapura House
Andnoth Island

163. -/\bc ul Jabbax age 35
S/o Kunm Qeethi Makkett House
/\ndxoth sland
164. @ajced Mohammed age 54
Slo f\ldavu Poovadakkattu House,
/\nuoth ]%lcmd e
165. e
Thacheri House,
oya-P., Thacheri House,

./\ndxolh Is]an‘d.v,

deoob agc 40
‘ Slo°l Kidavu K, /\mmelam IIouse

/\ﬂlelh ]sland



168.

- 169.

170.

171.

174.

175.

176.

1.

CEFENA e T

=y

_Mohammed Rafec age 42

S/o (oyammakoya Mayampokkadallouse
/\ndnoth Island '

-Mullakoya age 47

b

@/0 Kldave R, Amme an_ House,
/\ndloth sland '

Mohammed Kasnn age 46
S/o Yousaf, Bappath1yoda House

/\ndloth Is]and

Kadeeja, age’Sl , »
D/o Kidave K., Thacheri House,
Androth lslcmd

\/lullabt‘ a )c‘:5,4

/\ndlolh slan

All /\kbdl K age 25
S/o. (,hcnyakoya Kannathlmada
/\ndloth Island ;

1

\/lohammc "gdleem age 33

Versus

lhc /\dmm\%u t01
/\dmnmstratnon of the UT ofLakshadweep
Kd\/aldlhl 682 ‘5'55

:'l/\grlcultuxe

3\zk([eep, Kavalathl 682 555

Applicants



35

Respondents

(By Advocate: Mr.3

17. (x4302h0i3?4~

. JafTel age 35
S/o BabUJan Pannethechetta House
Amlm Island !

4. Nallakoya age 40
' S/o /\bdulla Koya Puthoya Kanniyam House

a,éagé 47.

5.
d Kombam House
6. agé36

Kidave Kottechetta House
/\mml lslandfﬁ :

7. la-bbax P C age: 36
S/o (,herlya Koya Pu1akkachetta House
; Amml lsland '

Applicants




_;Kavamthl 687__3,55

EEA {/;Ei:’?-'é","{'::_‘ﬁ.‘qu,:‘.;,l.?-{E;’(; -

36

- Versus

The Administrator
Administration oft'j WT of Lakshadweep

_'Adxﬁlmstnatlon ofithe UT of Lakshadweep :

Kaval dthl 682 5 55

.' Dlsu ict Panchayat

Amini represented by its
Exchlive‘Ofﬂcer.

Village (Dweep) Panchayat
Amini Island répresented by its
l xecullve Ofﬁce1

(By Advocate M1 S Radhakl 1shnan/M/s Sherlff Assomates)

18.

(S

Aboobqkel age 4]

: S/o J\unlnkunhl Pallam House

Kavaxalhl Island

Musthafa B K’.,:age 45

S/o Chm 1yal<oya K Aympu]a House

Kd\/dldlhl Island

i\t’aéoob K P' ; égé 41
S/o ledwc U P ,5Kumpapcpuxa House

Respondents
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7. Mu;ecb Rehman_U P , age 34

9. \/Iulceb Rehman B .age 30
~ Slo Jhangakoya Bnekal House
Kd\/dldlhl lsland ’

10. Sa]itha P, , age 32
.D/o Alrr Aladam Poovmoda House
' Ka\/dldlhl [sland

M. Bashem P I age 44
9/0 MohammeduPalllpura Puthiya Illam House

12. Abdu Rafeek’ K age 44
Slo /\hmcd Kammmada Kadapurathaba House

Kavarathl Island

13. %alacm A P ag:c 34
S/o. Mohammcd C.p. Atlampapepuxa House
Kavmathl Islandl _

1ssam P.A., age 29
P, Puthlya Allkom House

16. /\nwax A. P y age 39
' S/o Muthu Aynepula
J\avmathl lsland. :

Basheu% ag,e 5

¢lillam



- 19,

20.

21,

22.

23.

24,

25.

26.

28.

29.

G ...._:.-.....':.:.;*4;,:,.9»-‘ A'M,nﬁ"{.-.,'.-a‘ﬂ;;‘ g

A
—;;;.

38

Kava]athl Island

Mamkfan K.P. age 30
S/o Abdulla A, I(uttltapepura
Agatti lsland

llldd)’&thu“d S, M. age 36
S/o Hamizath B: I( Y Subalda Manzil
Kavcucuhn ]sland

/\nsal P P agc 31

S/o Chcnya Koya K.P., Paklchnpuxa
: Ka\/aldthl Tsland '

Sullmcm K P age 38
Slo Kldd\/e U P., Kuttipappepura
Kavalathn Is]and

Y‘acgqb:C;g :,.;; :age 40.

P, age 34 :

I\avalalhl Islandi

/\uakoya B age 41
Slo /\boobad' 'ff,M_I Birekal House

iveedu House

al KK, age 31
Kunnamkalam House



33.

34,

35.

37.

38.

' Mohammcd Raﬁ

S/o (,henya Kova P
I\avaxalhl Island

Sulalman M ,:48e 37
8/0 Hamzath X -'Maldanoda House

Mohammcd Shaﬁ K.P. ,age 32
S/o %ayed Poo, A Kakachlyapura House
Kavalatn fslan ‘

Mohdm‘med Raﬁ B»‘ age 33

eek age 37
fR kalachlyapuxa House
sland;




| 'Kar\‘/éijfa.ﬂﬁ'i Island
46.  Sharafudheen, age 24
‘Sl Al AL oovindda House
l\avmalhn Island Applicants

(By Ad\%o'c'ate: Mxﬁ.Ki‘B.Gang%h)

Versus

—_—

2. Depd tmcrlu of Aguculture
;U I oi Lakshadweep
;Kay:uatn 6&2 355 represented by

Respondents

meectta House




Amm1 Island

4, P §11aj dge 31 :
' S/o Abusais, Puulyalllam House
Amini lsland '

5. K.K.Razak, age 27
S/o. 1 <hadelkoya Kunmyatamkakkada House
_ Amlm Island o

6. P Ashraf age 37
- S/o Ahamed Pallam House
- /\mm Island

7. K (, Mc')osa' age 44
S/o. /\ttakoyd Keclachery House
Amlm Island o

8. BﬂKa‘s"mi'koyé' age 42
S/o.Cheriyal <oya, Balapp House
/\mlm Island

10.  Raheern M, age 33
S/o Abdullakoya Madam House
/_\mml Island :
. Pookunhl

%/o T.C. Youéaf Noormahal House
/\mlm I%land | . Applicants

Versus




“’v\ TR, !ar‘ ST
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3. “-Dncctcn odeucann
,Dncctmate oi Lducatlo o
f Lakshadweep

:/\dmmlstl anon* ofthe UE
'I\avuathl 687 535

4. Vlllasc,e (Dweep) Panchayat
Amini Island represented by its

lji,\"e'ctlti’ve'?()fﬂcer.’

(By A( vocale Ml S Radhakrlshnan)

20. '() A No 323/2013

L. Mohammcd /\bdul Razak
S/o UK. Nalla Koya
/\Ildlddd I {ou%c
/\ndl()u lsland o

[N

(By /-\dfvgfcate_ 'M;;;. ;5< B Gangesh)
: : \(é%xtsus

| ' hg /\dm msu atol

/\dmlmsualmn of the Union Territory
' Kavalathl 682 559.

o Iilpentmcm of inomment of Fmests
’ UmOn lcmtmy of Lakshadweep,

1\:1\/cnathx - 667 555. e

& i T N

'A\'»_.' . . '

Respondents

Applicants

N
PR

Respondents '



!

Lo

43

OA 376/201,3

Savdd ] _I\ aoc 40

‘éi:ll I\ P Plélllpwa
Kanldlhl Igland

S/o | lém .

Abodbacker P K age 34
S/o I'athahulla, Puleenakeel
Kavaxdthl sland._ o

Jehangeér A.P., age 32
S/o Hameed, /\llapwa
l\avamthn ]sland

n B agje 35
¢, Badayi
Ganoesh)
Versus

T hc /\dlﬂlmSUdLOI _

: Adn "mstlatlon ofthe UT of Lakshadweep
' Kd\/dlalhl”()&z 53‘5 _ :

"Kavalaun'.ésv'sss o
_l,cplescnlc.d by.ns Dlleqton'

g \ -;]lagpc (chcp) Panchayat

Kcvmalhl Island 1cp1csenled by its

irinikkadu

Applicants

Respondents



R R L R N L 7 .
’,,:,_:.,v SRR » R

yER

OA -327_/2013:

22.
!, 'imook ag _40
2. |
Applicants
(By Advocalc MrK. B (‘an@esh)
Versus
I The Administrator
Administration of the UT of Lakshadwcwp
l\d\fclldlhl 687 553
2. Dmuox of Panchayals _
Ocpallmcm ofv Panchayats :
v/\dmmmu n of the UT of Lakshadweep,
Kavalath)' 2,58 o
3. _Dcp’ulmcm ofl nvuonment & Forests
‘Union Territory of Lakshadweep
Kavarathi: 6%2 553
4. Village (D\vccp) Panchayat
Kavarathi [sland 1epmsemed by its _ ,
!,/'\CC'L}.HV(.‘;OHI(,CI : Respondents

g/o \/lohamooc lay Chendipura,
l\cl\’llc\lhl’_ g

te, o

2. Scunul II mccd P P ., age 39
$/0 Attai K P Pokala Lhepuxa House,
l\avaxalhl

,,(ar_tntholapua House, .

Pallam House,

O "”’JLA «W ,(: e
AN Tu ﬂﬂ 2
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5. -
yadam House,
g Applicants
(By A - Gangesh)
Versus
I _Thé A‘dnfji_lji'strét}or' :
Adiministration of the UT of Lakshadweep
l(a\/ai'atlwif()'SZ__S_SS. '
2. Duectm ofPanchayals
Depantmem ofPanchayats
‘ "”tratlon v,oi the UT of Lakshadweep,
3 cation
~ducation,
/\dmm;shahon of the Union Territory
ofl_,ak.sbadwe,cp, Kavarathi-682 555
4. anlage (Dwecp) Panchayat
Kavarathi Island 1eplesemcd by its -
Lxccuuve OﬂlCGl Respondents.

E.l\'man_ ,
Kiltan.

Applicants .



‘DC} artment: dfPanchayﬂs
/\dmmmmuon ofthe uT ofLakshadweep,
fl\avcucuhl 68° 353

The Chief. l~>l<ccuu\/e Ofﬁcel

District Panchayat Unit

Kiltan, Union Territory

ofLakshadwcep—682 557 v - Respondents

(OS]

(By Advocalc l\/h S Radlwknshnan)

25. OA 333/7013 "

b/o "Sayecd Mohammad AM.

1chaua (House) Agatti Island

UT ofl akshadwccp

\V()ll\m" as casyal labourer in the Department of
Scn_qxjpc& cclmolooy Agatti, Lakshadwccp

lny der oo '
S/o’ deccd Buhan lldji U
'Po”kkcnhappac}a ‘Iouse) Agatti sland

N




a7

Applicants

ékose, Sr. & Ms.Daisy [.Daniel)

€rsus

ep; Kavarathi-682 555.
2. .Chan ‘person

Vlllagc (ch,cp) Panchayat Agattl -682 557.

3. Chanpcxson
‘anlage (Dweep) Panchayath Chetlat Island-682 554.

4. The Junlol Sc1emlﬂc Ofﬁcer '
Depaltment ofi fcxence & ‘Technology
Chetlat 682 554 |

5. The Jumm Sc1em1ﬂc Ofﬁcel
Depcntmem of Smence & Technology
Agam 6237 557 |

6. DlI‘CCtOl of Panchayath
' Depaument ofPanchayath
KanIa[hl 6825ss.. -~ - Respondents

(By Adv'ofdatf(-,::' M;‘.’S";Radhékrishnan forR1,4,5 & 6)

Sallamvapma_ (1‘
L akshddwcep

- Applicants

- Versus




*‘.?“’”‘i 48 20 fnm}

1. e
sakshadweep -
2. :
- Umon Territ
Kdvaldua
3, sub" 1')ivi:si'oﬁ'él' Officer

Kiltan Island; Umon Te itory of LakshadWeep

Klllan

4. DixcctOl
Services, .
UI ofLakshadwecp, Kavmam

\

(By /-\d'vc')ééitel:‘_l\{ir.S}Radhakri-shnan)

27, QA 34412013 "

I Kassnm/\ L
Sho. Auakoya p.p.
: /\Inyathmallousc Andrott

3. - Mohammad Hdssan CE
S/o: Kunhlkoya SVP
E dayakkal House Andrott

4. MOhammed Ra;feek C.K
S/o.Koya K.C
Chéx_-i.y"aKalglI(anal House, Andrott

5. MohammedKamaluddin M.K
LS’/o Shlhabuddnn Pool\oya Thangal

el -~-\Noor ul F la§5a11 /\
w3 S/~o N ]layakoya U K

Respondents



2

(By Advocal

28.

N

Lo

OA 345/2012

- Ayshomma L.

%9

Istration ofths, Union Territory

' ofLakshadweep, Kaval attl — 682 555

Dncc101 ol Panchayats -
Dcpcu tment ()fPanchayats

'/\dmmlsnatmn of the Union Territory.

of 1 akshadweep, Kavaratti — 682 555

Dcpdumcm oFLlecu lcny
“Union lcmlony of Lakshadweep

Kd\/dldlhl 6257 533

\Mllage (Dwtep) Panchayat _

M S Kédjhgk;i%nm )

D/ollamsa i chetta i{ouse, Agathi

Be‘c‘f‘athp mmsziizl';?{.v'j L

I\/lelcullanmlriouse /\gathx

ST ok lldayalhulla M K
: 7@ Abgobacke 3

Applicants

- Respondents



B8O

S/o Kasml I(an C P
PoovmodaH- Lise Ag,at

9.

Kunnalhahm House Aoathl

10. NazerK
S/o.Kidave
Kunmkcuh;yapada House Agathi

1. Showkdthal] M
S/o UmmerB .
algdyachoda‘House /\galhl

S/o Nllilhdllfl\
% ;1_1‘11(1‘(14 House, Agathi .

14, Aboobacker N.M
Slo, /\bgi.ul thman F

16.

dek’ld v llousc. Agathi

17. /\/hai C 4
Slo.Mo mmmed Koya T.P
( haHakkad House Ag‘lthl

s »_.__\ ’
/ \""”""?‘*T RO TN
N \\"\\‘3 ' "\ wI 8 f’ N
M :

;'; Wagverny:
. | -
(N e I -
\aN =Y /LS,
\\ g s .
NS —U’Ff\d '\4”# S
N B / T



20.

21.

S/o Koya N
‘Bnyathablyoda IIouse Agath1

22. Nafcesa M K
Dio. Abdulla Koya K
I\/loolhamkdkkada IIousc Agathl

[\
(OS]

'Koya P N
: S/o"l(unlnhoya

T TR TRy m U e T R s e TS



(O8]
N

(U'S)
(U8

34.

35.

36.

37.

40.

M 36‘}_{}, Y

’n 1ﬂ /

‘ Samcm

S/()_Ma_]ccd LT

'decd \/Iohammed I
SloKalidP -
,l Ha llousc /\gathl

‘Naseer T.P .

S/o.Muthalif :
'l h@l\l\ll P Ulhly'l Illdm Agathi

U baid U
S/oHamza U
Ummmerodachetta I-louse, Agathi

Sycd Mohammcd KT
S/L /\b_oo Sala l

/\bdulla B S
SJ0E a{thahulla ,
Bi _\’_.d_Sb_clbl,,")'/;Oédd House, Agathi

ll( <110mma l l’ -
)/o Abdul l\adcn ‘oya P.C
lhcl\kuj Lllhl\’dl”dlﬂ Aoathl
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. 44, I\oshna ‘
.)/o Saycd /\bdul Rahman
-'Ihachcny lIousc Agalhl

46.

Koodam Ilousé Agathl

47. Sthkaman ‘
S/o;l.ale Attakoya
Sailaniyoda House, Agathi

48.  Nissamudheén V.K |
S/o Ilam/a C.K (Late)
\/adak chla Illam Agathl

49. Chcn lya I\oyd A K

50. Mohdmmcd /\Il C. P
S/o.Kasmi Koya A
Chachalakapqda l]ouse Agathl

51. Saycd Mo:" \

.-mf;d K
S/o Yousa :

/\,d‘mlnlsuau()n ofthe Union Territory
0( I akshadwgep, Kavaxam — 682 555

2. 'l)qutlﬂcxn of Agncultuxe
_Umon lcmi(n i: of Lakshadweep, Kavarathi
chxescnvl'* i by sDncclox 682 555

Applicants |

(s

B RO



Respondents

Ummer Faqu'ok-iShaﬁ
S/0.Aboosala _
Malikakal HOuse Aminii

P.A Saycddll
Sto. Ilam/akoya
Puthlya Asharoda House, Amini

Rah‘m ath BL ngm ' '

D/o /\hamed (Mal-i:kaf(al House, Amini
Ahamcdkoya
S/o Koyakndavu butambl House, Amini

lelydbl p; (,
D/o /\nlhukoya Palllyachetta House, Amini

P/Ollams Md”lpma House Kavaratti

oya, Vadakkilapura,
L 5' Applicants

(By AdvochchKB Gangesh)

‘ ,:.iﬂVefsus

l hc /\dmmnslxalon




- drepmsented by its
Executlv 0 cel i.682=*555 Respondents




9.
0. Sadihath VM
D/o. Vallya Abdwahlman
Vadakkumelachadam Kavaraltl Island
L1, Rahlyambee TP '_ |
D}’o Ahammed Kp
Thottathapura Kavarattl Island
12. Beefathumma B
D/o. Aboobacker _
Beelamthoda ‘Kavaratti Island
13. Rahma‘m Bceguim P.P
D/o.Attal K.P
Pochaxachcpu:a Kavaratti Island
14. Mauanath »
D/o Muthu Aynapura
Kutl' pa =pepma Kavarattl Island.
(By Ad :-. Gangesh)
1. The Admlmsu atm
Admmnstxauon ‘of the Union Territory
ofl akshddwecp, Kavarattl — 682 555
2. Dn(,clm (chvlccs)
Admmlstranon :of the Union Territory
of I,'akshadwﬁep (Semetanal)
3. ! oflndustx'les B
' Umon Tertitory of Lakshadweep
/4‘\"1&« - Kavalathl lepjesemed by the
‘ -"'\~~>“~“‘;'R“// 1recton of lndustnes

cate: Mr.S; R'a'dhakrii_shnan )

Applicants

Respondents



31.
1.
2.
3. Anwar Huss'a?i'r'ﬁ :
D/o.Essa . &
Kouapuxa llouse Ammn
4. ,,Sajltha Beegqm |
D/o a‘yeed Abdulla Koya
Be LE Iouse Amlm ;
5. Hameedathb1 ,
D/o:Shaikoya
Monakkallachetta I—Iouse Amini
6. Hés‘saihal'
S/o Mohammed
/\hmmcchctta House Amini
7.
é;Hoﬁhse,iAmini.
(ByAd B Gangesh)
Versus
l. lhc Admlmstrator :

Admlmstnatlon of the Union Territory
oi L akshadweep, Kavaratti — 682 555

Duectox o{ Panchayats

Applicants



Respondents

3. :Sayed Moh [ med
iS/o ‘Aboosala:. .
5Karachetta House Andrott

4. 'Mohammed Hussam
Slo. Mohammed :
’Bappathlyodé House Andrott

Applicants

1. 'l he.-Admmlsfrator
Admimstratlo "o.f the Umon Territory

Panchayat
presented by its I
r —62%2 554 *  Respohdents



33.
.
2.
3. T Iassan” .
S/o. Attakoya,
'Kumanattlchetta Andrott
4. 'Yousaf
Slo. Pookoya N
Puthlya Eddlyakkal House Amini. ‘ Applicants

(By Advocate;: Mr K B Gangesh)

tor 01" Panchayats
ment of Panchayats

1_stratlon of the Union Territory
of "aks}iadweep

<.
=

presented by its IR
e — 682553 Respondents

“.lx\l \



20 Depaxtmcnt ofAmmal Husbandry

2.
3. Mansoor A11 :
So, Muthukoya g
_Pentamvelnpuxa House Andrott
4. Mohammed I‘éisal )

S/o. Slddecque

Makket I Iouse:f'i'Ahdrott

(By Advocate. Mr'.K.B Gangesh)

1 hc Admlmstx ator
Admlmsu atlon of the Union Territory
ofLakshadweep, Kavaratt1 — 682 555

:iage (Dweep) Panchayat
Andrott Islarid’ repreSCnted by its
ercutlvc Ofﬂcer = 682 554

Applicants

Respondents



el

Thekkputhlya Veedu Agattl

K: P Hom/akoya S
S/o.Aboobacker . .
Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkathah
S/o. Sydubukhdn
:Kondmoda‘ u!

B Sharafudhcen o
S/o Ummer Llla oL
Becyakuttxyoda House Agatti

V K Moh'a'mmed Mukth'ar .
$/0.Abdulla Koya '
Vadakk Kunnmamel House Agatti

Abdul Rahlmdn L
S/o Dlddceque -

Applicants

vAnuﬁal-Husbandry
-y of Lakshadweep, Kavarathi
its Director — 682 555

er 682 553 : Respondents

IR



Applicant

| : Versusf’
[ 1 he Admmlstratox
/\dmlnlstxatlon ofthe Umon Territory
of Lakshadweep Kdvalathl 682 555.

2. T he Dnectox (Semces)
Admmlstxatlon of the Union Territory
akshadweep (Secmtax 1at),
Kdvaralll — 682 555

3. Dcpartmenl QFAgrnculture
vrion 1(31111101)/ of Lakshadweep,
Kavatathi+ 682 555. "«
Replcsemed by its Dnector Respondents

1. Muthukoyd
$/0.Shaikoyz

P
o

Applicants



2.
3.
fiiveep, Kavarathi-682 555
4. 'Vll:lage (Dweep) Panchayat
“Androttslan }'represented by its
Fxccutwe O‘fﬁ'cer ~.682 554 Respondents
(By Ad.y;qga_te: MIS I{a;dha-kljiShnan )
38, QA356/2013
Applicants
: -rl'epresented by its |
//‘:;:;\ Ixecutlvc, icer = 682 552 Respondents
A5 [)‘JNI”' RN\ o -
[ \(B\y, te: :@k,ni'shn'an)
' A_,)) . ‘n’» alo
) NE 39
A wf’« I .
. JL/V\ \"“”
RSP AY




/\bdul Lalheef
S/o.Pallath Kunh1 Koya!
Nen\enwwpappng}louse, - Kalpeni

Attakoya

Malmikakada House, Kalpeni

S/é Ahh)ed 381
ch,lyam House Ka]pem

B - S L A R A



Applicants

:eep; .Kavarathl 682 555

2.

T s
o \LNISTQA /\@m
=y

ety A
//x}\, ,g:.\



Abdul Lathésf "
Keela Vlllattom Amm Island

Lakshadweep

(By Ms.Shahna K%ii‘fthjikeyan)'gg :

e
RS
<) J . . P
. vy,
L 1/
" \ N
- g
N
$

Sec retax y

Versus !?
. 5'1
: i

Vlllage (Dwecp) Panc éyath

: ;Amm Island
.Rep c‘sented by the Chéur Person

Pm -‘_‘682 552

x_“Z"
W

Depanment bf Panchayath Kavarathi

ADn‘ector :

E mployment and 'l 1ammg
Umon Iemtony of Lakshadweep

' 'ccl b'y the Challr Person

©6

Respondents

Applicant

Respondents

Applicant



Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN, _
Labourer, Klltan Resndmg at Vallyapura House,
Kiltan Island SR i

(By Advoca.e' Su P V Mohanan)

Versus
l. T hc Admmlstrator
UT of Lakshadyeep, .
Kavarattl 682: 555,
.Electrlcal.Dlvlsnon Kavarathy.

2. .Dnrector of Panchayat
Departmem o_ Panchayat

':-I
.n

aged 28 years
;a' ourer Ammal

Versus

Respondents

Applicant

Respondents

Applicant



gyl OISR

68

4. The Chairper: o, Vlllagé Dweep Panchayat,
: "Klltan - 682 557 f; ;o Respondents

i

[By Advocate Sr1 S Radhakhshnan (R1- 3)]

44. ()A 364/2013 TR

i' ‘Z T

Abdul QublSh S/o. Samul Abid P. , aged 27 years,
Malikakal, Kiltan, U.T. of Lakshadweep, working as
Casual Lab0u1e1 (I :"e",Stock Inspectors Trained Labour),
Animal Hu%bandxy ‘Department U.T. of Lakshadweep,

Kavarathl S Applicant
(By A ) i§,y.1.';‘li”§).ianiel)
Versus
1.
2. . Chalrperson Vlllage (Dweep) Panchayat,
IK‘l'l‘ta‘n( 682 557 SRS
Respondents

5. 0. A No 366/ 13- |

/)/‘rn 5-:_,1 ~a Mohammed Ka51m

BN ; Y
A T \ 2 ; o |
T ‘ oy AT

) At h 3 i, ! % :

R} N




Applicants

Versus
. The Adrmmstrator

/\dmmxstlanon ofthe Union Territory
ol L akshadwcep, Kavarathl 682 555.

2. The Dlrector _ofPanchayals
Department o 'Panchayats

3. I‘_kshad,weep. )evelopment Corporation Ltd.,
Port Control Tower Andrott — 682 554
Repzesented by its Ofﬁcer in charge.

4. -Dlrectorate of Art & Culture
Admlmstlatl@n ofthe Uhion Territory
of Lakshadwcep Kavaratti — 682 555.
chresented by its Dnector

tu re
mon Territory

Respondents

_46..

: /'/T:m Fike: '\j &S e
2\.‘ - .‘; [ ;' i
A N /_ N :




ERRIFTYR w e ;«.,%m - .
U ST & okl L X VRN
i

F0

hi 'ﬂ:buivd_heen Thangal, aged 28 years,

3.

ndeth House, Andrott.
4 ged 23 years,

ndeth House, Andrott
S. llm ge 144 years, S/o. Kidave A.,

‘ ‘:Panchanal IIouse Andfétt

0. Khan agcd 32 years S/o Muthu,
' Pulcenakeel Hou%e Kavarattl

7. /\bdulban aged 34 year% S/0. Hamza Koy,
Monakkal House Ammp

!

8. :Saycd Koya aged 44 years S/o. Pookoya,
Mcelachanouse Amlm o Applicants

(By Advocate Srn I( B' Gangésh)

'-,'\ Sae i ;v; .g‘j l

o ':[ :. Versus
1. '1 hc /\dmlnlsuatox l
/\dmmnsu ation, ofthe Umon Territory of Lakshadweep,
Ka\/dlam 682 555

¢ of] P anchayaLSu
it ofPanchayats

I
4, Vlllage (DWeep) Panchayat Andrott Island,
lcprescmed by 1ts ercutwe Officer — 682 554.

PO

. }:-.
S ,.

Respondents

u? Y,
ey



K

/o Sayed M'(;haimme'd,
2. Vegrs, Séyed Ismail,
3.
4,
5.
6.

Pandath Put aPuira House Andrott

7. Ham/akoy aged 52 yedrs S/o. Koya Kidave,
Lhekkarakkad House Andrott

8.

9.

10.

1:1. m A.‘-- iéged 39 years, S/o. Yousuf,

Andrott



l.

Applicants

lhe Admmls .-;atox
./\dmlmstratlon of the Umon Territory of Lakshadweep,
Kavaratti- 682 555 |

Duecton o[‘P_”: <; i
Department of Panchayats
Administra n ofthe Unlon Territory of Lakshadweep,

Respondents

.’ l;': ‘
sj S/o. Koyamma,
Kavarattf

l':;'

. 4 al. :vll-; '
'Ayshab1 ag' '36 yeals D/o Hamzath



3

Applicants

/\dmlmsnatlohofllﬁe Union Ter rltory ofLakshadwcep,
Kavaratti- 687 555
' 1 ]

DllCLl()l ol Panchayat%

l)cpaltmcnt of. Panchayals

v/\dmnmsuamon- ‘of the Union Territory of Lakshadweep,

[§]

3. ,Dneuolatc of MCdlCd] a'nd Health gCIVICCS
Umon Territor ofl akshadweep, Kavarathi,
chlcscntcd b its .Dngctm 682 555.

4. Village (Dweep) Panchayat,
Kavaratti- ls_ 4, represented by its
B \cculnva ()Ihcc 682 555.

5. Vlllag,c (chcp) Panchaydt
tls plcscnted by its

Respondents

I P NdSCC ,. agcd¢3~5 ycax% S/o Kunhikunhi,
Palllcham llousc Kdvaldtll




Fu

7. bd’ul ‘Ra/
San ablyod

_L]'SC -Ka’va-rattfi'.
(By Advocate: Sn K.B. (mnéééh) 7

Versus
I The Administrator,

/\dmnmstxallo fthe
Umon Terii “Ky of Lakshadweep, Kavaratti.

2. Dcpmtmcn_t 0 Ammal I usbandxy,
Union lunt(,yof Lakshadweep, Kavaratti
represented, by its Dlrc_qm.

3. Director of Péh"éha‘yat%
Department of Panchayats
Administrationof the
Union lcmtoly of 1 dkshadweep,
Kclledlll

4. anlaéc (D* i;“"" ';f;’anch‘dyat

Applicants

Respondents

Applicant



@ V75

of Lakshadweep (Secretariat),
Kavaratti — 682 555.
3. Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.
Represented by its Director. ~ Respondents

(By Advocate Mr. S. Radhakrishnan)

51, QA 373/2013

I Abdul Saleem, aged 32 years, S/o Nallakoya,
a Ummerthakkada House, Andrott. '

2. M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

. . The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats,
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4. Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
- “Androth Island represented by its R
Executive Officer-682 554, ~Respondents

| oo o
. (By Adyocate: Sri S. Radhakrishnan)

s A\
G



52.  0.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth [sland. .

Union Territory ofLakshadweep 682 551. “ Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

I.  The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

2, The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

3. Director of ?an*éhayats |
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4, The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island - 682 555.

5. Plant Protectlon Ofﬁcer

Office of the. Plant Protectlon Officer

Androth, Union Temtory of

Lakshadweep — 682 557. .. P - Respondents
(By Advocate Mr. S. RadhakriShnan)

53.  OA 3812013

1. B.Saidali, S/o late M()hérﬁmed Koya
" Palliyachetta, Barrdayam House,
Agatti Island, Union Temtory of Lakshadweep

2. K. Muhammed Rafeek, aged 42 years,

e s gy

/ffjm o ~.S/0 late Muthukoya, Kattampalli Poomada,

WST, Ka.\kkandlyoda House, Agatti Island,
TN

0\\

/ "iig‘»/ \ «Umon Ierrltory of Lakshadweep
(5] Ko, Jarmaluddin, Aged 40 years,
AN /S/o 1dte 'Ummer, Mariyathoda Kandawargothi House,

Ag,a(u Isldnd Umon Temtory of Lakshadweep.




4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam T hekkeelapuxa House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)
' : Versus

I The Administrator,
Union Territory of Lakshadweep, Kavaratti,

2. The Chairperson, Village (Dweep) Panchayat,
Agaltti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of: Lakshadweep.

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

S.  The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Tertritory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T.,
~ Bus Helper, DISII‘ICI Panchayat, Klltan
Residing at Arakkala Chetta House,
Klltan Island, UT ofLakshadweep

TTE Prme
// o g\v\\NbeA);g;’ dul Rasak K.C., aged 37,
(’Oy\’ N\ 2S70' Kasritkoya PP, Bus Driver,
I;g, s @IS[\:’ICt Panchayat, Klltan

. %Gﬁl' ing at Kattichetta House, :
/ Kilthn Island, UT ofLakshadweep

Applicants

Respondents



A

ReAlkike
,\y\QT/:A

Noorulla S. M aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, | '1strlct Panchayat, Kiltan,
Residing at S aife Manzil, Kiltan Island,

UT of LL akshadweep ' | Applicants

(By Advocate: Sri P.V. Mohanan)

1.

5

1.

. Versus

The Administrator,
UT of Lakshadweep,
Kavaratti-682 553.

Director of Panchayat;
Department of Panchayat, :
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

ChiefExecu’tizi'Ve Officer,

District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

5. OA 386/2013

Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

A. Ismalil, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island;; Union Territory of Lakshadweep, Pin — 682 552.

Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of l.akshadweep,
Pin - 682 552. '

Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

. Khalid AP, aged 35 yedrs S/o. Alimohammed, Aliyachetta,
\/\mml I%land ‘Union Territory ofLakshadweep, Pin - 682 55
3

/ T — L
:1 % J‘afecxulla P (, , aged 25 years, S/o0. Kidave-Naduvatta Chetta, .

= Amini Island, Umon Tettitory of Lakshadweep, Pin — 682 552-

j=*

Khalid Unnam, aged 40 years, S/o. Moha‘rhmedPuthumamachetta



~ . ' if., 78 :

3 Abdul Salaﬁié’fA.s aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin— 682 552

9. Noorul Ilasséii K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Isldnd Union Territory of Lakshadweep,
Pin — 682 552

10.  Jalal B.M. ac,ed 31 years, S/o. Khader T., Bahija Manzil,
T hattanoda Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

. ) A
1. Najeeb A, aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

12.  Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
~ Unnam, Amlm Island, Union Territory of Lakshadweep,
Pin — 682 552 Applicants.

(By Advocate: Sri Shiraz Bh‘avg V.S.)
Versus
. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.
2. The Director of Pandwyaths,
Department of Panchayaths,
Administration of the Union Territory of LLakshadweep,

Kavarathi — 682 555.

3. The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S‘ Radhakrishnan)

56. OA 3-88/20135

32178 gy P Amanuna dged 38 years, S/o. Sayed
A “';;_:;’:Mohammcd P.K., Puthiya Pandaram, Kiltan.

?Mubaxaka Banu aged 27 years, D/o. Ibrahim,
avanakkal House, Andrott.



g0

3. K. dec@dkhén aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Ga‘n’gesh)
Versus

. The Administi%tox
Admlmsuatlon of the Union Territory of Lakshadweep,
Kavaram - 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

- 3. Depaltmcnlof/\nim‘al Husbandry, Administration of the
Union Territory of L akshadweep, Kavaratti, represented by its
Director — 682 555.

4.  Assistant Seulex‘ﬁc"m Officer,
Amini lslcmd 682 554.

n

Village (Dweép) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executwe Ofﬁcer 682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 3902013

. C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Lherlyanndllal House Kalpeni.

2. K.L Chcnyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

/”‘.\
7 gfpmmsrp‘ 3a0N, K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
“’Q_w j}?&"ﬁx »Konhankakkada House,Kalpeni.

4} @.N. Habusabi, aged 50 years, D/o. Attakoya,
/f‘* herlyannallal House, Kalpeni.

Hameedabi, z}.ged 41 years, D/o. Ramalan,



Pakkath House, Kalpeni.

6. AT Sheemab1 42 years, D/o. Hamzakoya,
Athanam Fhottam House, Kalpeni.

7. CAK. Muthubt, aged 53 years, D/o. (,henyakoya
Alikakkada House Kalpeni.

8. K_.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

9. Bambathi, aged 43 yeafs, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

10. Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

~11.  Naseema MP, aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

12, Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

13.  C.0. Balkees, aged 53 years, D/o. Yussaf K. V.,
Chadachiyoda House, Kalpeni.

14.  B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

15, K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

16. M. Anwar,agjéd 37 years, S/o. M.P. Khader’,
Maral House, Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

18.  C.G. Naseema Beegum, aged 36 years; D/o. Hamzakoya M.K.;
Cheriyachaman Ga"th House, Kalpeni.

19.  K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpem

'\;Koliyala House, Kavaratti.

Hussain Ali, Qged 35 years, S/o. Nallakoya,
(,hempula House, Kavaratti.

'I‘hangakoya,laged 33 years, S/o. Chariyakoya E., BRI
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22.

23.

24.

25.

26.

27.

28.

29.

30.

32.

33.

34.

Jaffer, ﬁged 3 years, S/o. Hasan T.P.,
Kaladi HouseyKavaratti.

Bésheér, ageicéif}36 years, S/0. Mohammed P.,
Kunniname! House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55-years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Arneéjﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedalli T.P., aged 35 years,
S/o. Aboobacgker K.K., Thekkilapura House, Kavaratti.

Sajid Khah, aged 39 years, S/o. Sayed Koya,
Edanilam I:I-ogjse, Kavaratti.

. -Jassin C aged 33 years, S/o. Ali K.P,,
-Chonam House, Kavaratti.

-“%;'Ii/lc‘)ﬁgammeld R‘a‘ﬁ, aged 37 years, S/o. Hamzath Haji AP, -..
i Molokepura House, Kavaratti. ‘



38. Mohammcd bha ffee P.A., aged 35 years, S/o. KUJI %edl Koya,
Puthiya /\hkom Amini.

39.  Abdul Raheem, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

40. Mushin, agedlS‘) years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

41. Akbar T.P,, agcd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavar atti.

47.  Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

43.  Najumudeen FP., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

44, Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

45. Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

46. Raheem A, efged 30 years, S/o. Khader, Agam House,
Kavaratti.

47.  Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48.  Abdul Hashim M., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

49, Kadlsha aged 44 years, D/o. Ukkas,
Umblyapula Housa Kavaratti.

50. Abdu] Razak, aged 42 years, S/o. Mohammed,
Lhamayathapum House, Kavaratti.

51 K. Abdu} Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavarattl.

52, CP Raheem, aged 31 years, S/o. Hameed,
e B C._ldndlleld House, Kavaratti.

53 M«’él“P I labeeb Rahinan, aged 43 years, S/o. Khalid,
e Mclalhnuvathapma House, Kavaratti.
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54. Moomirjath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

55.  Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavarattl

56. Sayed Abdul i:_.f::aheem aged 46 years, S/o. Hay Sayed Shaikoya,

Ummarmanof*‘" a House, Kavaratti.

57.  Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

58, Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

59.  Sayed Abdul Jaleel, aged 39, S/o0. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

60. Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

61. Seethi Koya,fa‘lged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

62. Mariydmmaﬁii, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

63. Mohamm_ed Sh-aﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichj_pu'ra House, Kavaratti.

64. Mubcena aged 23 years, D/o. Sayed Poo,
Nellyampwallouse Kavaratti.

69. Salma aged 72 years, D/o. Cheriyakoya,
Vadakila puxa House, Kavaratti.

66.  Muhammed aged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

67. Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya, -
Madal _l—Iouse’,. A?mi'ni.

6<§> “-Mohammed Ali P.M., aged 27 years, S/o. Hamza

Ly Puthlya Mdrml Amini.

<0ya~;gi‘aged 41 years, S/o. Abdul Kh‘ade‘r,

; Pandaram House, Amini.
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79

80.
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Cheriyakoya M.C.;aged 32 years, S/0. Hameed,
Melachetaa House,Kadmath.

.Shafeeij\'./.P., éged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. [brahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years, -
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth. :

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi. aped 38 years, Dro. Koyaima A.,
Mayyampokkada House, Androth.

Shahnaz Beeguim C.P., aged 36 years, D/o Nallakoya
Chattapokkada House, Androth

Fathimath Su}hara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavana‘_kl‘gkal House, Androth.

Balha'{lﬁ"., age:d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.



86.
87.
88.
89.
90.

91.
92.
93.
94,
95.
96.
97.

98,

99.

mab1 L., aged 40 years, D/o. Seethi M.,
lHouse Androth

i %aged 43 years, D/o. Aboobacker,
Thachery‘:House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma KP,
‘Lavanakkal House Androth. '

Aysummabi’ T aged 45 years, D/o. Muthukoya K.P,,
Thachery House Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K,,
Ayinammada House, Androth.

Muthubi P.Mi.,‘aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o Sherukunh1
Kunnel House Androth.

Hameedath M aged 43 years D/o. Slddlqu M.K.,
Makket House Androth.

*

Rahil M, agé_d' 39 years, D/o. Nallakoya,
Mathil.House, Androth.

Hussa”i}i; P.P.;E aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o0. Asainar K.,
ttalada House Androth.

100. Hussam;}l:K aged 48 years, S/o Seethxkoya

,/” ;’:‘;‘ \fdaya al House Androth.
. O AN
; L - ”Ol\/Séyx. Mohammd Koya L., aged 54 years, S/o. Kader P.,

;;:

Lavari“akikal House Androth.

m
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103.

104.

105.

106.
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Hussam K, aged 50 years, S/o. Sayeed Bhkari T.M,,
Kunh "'hada'House Androth. ‘

lsmal aged ! 40 years S/o. Lava Burhikage Moosa
Kunnumange House, Androth.

Subaldabl ag,ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House Androth. v

Pookunhi, aged 31 years, S/o. Saye Mohammed
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kida_ve,_Mo‘odampura ‘House, Androth.

(By Advocaté:'Sri KB Gangesh)

Versus

The Administrater,
Administration of the Union Temtory of Lakshadweep,
Kavaratti — 682 555.

Duectm of Panchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavarattl - 682 553.

C Department of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavarattl - 682 555.

Applicants

Department ofEducatlon Admlmstratlon of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaxtment ongDrlculture Administration of the Union Territory of

Depaumem of Women and Child Development,
Admm’xstrahon of the Umon Temtory of Lakshadweep,

“Lakshadweep, Kavaratti, represented by its Director — 682 558.
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9. Laksnddweeg Khadi and Village Industries Board |
Kavarattl represented by its Chairman — 682 555.

10. Revenue Sub DlVlSlOl’lal Officer, Kavaratti Island — 682 555.

Il. Sub zDr’\j/;lSl"O‘r'fgrl: O’fﬁc‘ei"r,"Amini Island — 682 554.

12, Assistar .‘in‘e‘etr‘, LPWD Sub Division, Andrott Island-682 553.

13, Lakshadwi e'pf““D'is‘t;ri'ct Panchayat, District Panchayat (HQ),
Kavaratti, RS
represented by its Chief Executlve Officer — 682 555.

14, Vlllage (Dweep) Panchayat, Kalpeni Island represented by its
»ercutlve Ofﬂcer - 682 SS1.

5. Village (Dweep) Panchayat Kavarattl Island, represented by its
I*xecutwe Ofﬂcer - 682 555.

16. Vlllagje (Dweep) Panchayat Amini Island,
xepresented by its Executive Officer— 682 554.

7. Village (Dweep) Panchayat,
’ Kadamath Island, represented by its
Ofﬂcel 682553,

18. Village ‘(':D"\‘é‘\‘-/’e"epﬂ) Panchayat,
’ AndrothIsland, represented byits -
Executive Q“Ff'icer 682 552 - -~ Respondents
' [By Advocate Sr1 S Radhakrlshnan (Rl 8 & 10——18)]

58. ()A 392/2013

I Hussaln,.S/o Aboosala,”
amappada (Konchukakada) House,
, re‘sently working as Cleaner,
{GS OSplta] Agatn -

2. Sh‘ukopr-,j S'/‘Q‘;laite Kidave,
| Pakrumupanpda House, Agathi,
P resently waorking as Cleaner
u“";;*;\RES Hospltal Agam
INIS T
’Is,a’t\ed S/@ Attakoya, o _
’j; K_aﬂlkandry@da House Agalhl S ST e R
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4. Hameedath, D/o Koyassan,
' Aynepara House, Agathi,
. Presently wmkmg as Cleaner,
RGS Ilospltal Agattl

5. Su : Mohamed

Kulal Ag,athl
Pres‘ent _ ng as Cleaner
RGS Hospital; Agatti

6.  Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

- RGS Hospital, Agatti.

7. Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cléaner,
RGS Hospital ,Aga't’ti.

8. Abida, D/o H amecd ,

kK choda House, Agalhl
Presently working as Cleaner,
RGS Hospital, Agatti.

9. Sulaikla, D/o Mohamed,
- Koylam House, Agathi,
Presently working as Cleaner,
RGS_ Ho,spital, Agatti.

0. Sul)almcm S/olldmn
'thlyoda House, Agathi,
Wor king as Cleaner,
_‘pltal Agaul
1.~ Mah od, S/o Koyassan

/\mpcxpally IIousc Agathi,
Pnesemly wmkmg as Cleaner,
RGS llosp1tql Agatti.

12.  Saifulla, S/o Abdurahiman,
Manyathodd House, Agathi,

Pxesently wmkmg as Cleaner,
RGS lospltal Agatu

-

L
qﬂ"""w
/;\ *3\A\NlST R4
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) S/o Ummer,
Bi House, Agathi, ‘
Pre ing as Dhobi, L
RGS Agatti.
Abdulla, S/04Khalld
Kandavar’ Got 1I[ouse Agathl
Presently’ wokag as Cleaner, :
RGS I—lospl_ta:l,‘..Agatu : ' Applicants

(By Advocate_'; Sri R Ramadas)

1.

Versus

The Admmxsuatox
Union ]CIHtOIy of Lakshadweep,

[}

Agattx Jsland___Umon Temtmy of Lakshadweep 682553

lhe Mcdlcal ‘Officer in chaxge ,
(,ommumty l eallh (,emle Agatti Island,

Respondents

ddecn aged 41 years,
\Madkmacheua Kattipura House

Dmsnon Kadamal

aged, 31 ycals S/o late Nallakoya
louse, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,

Stib Division, Kadamat.

‘ :_adul‘;l;a; gged 42 years, So Hameed Melachctta,

iy
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ouse, Kadamat, -Skilled-LabQurer, '
O ssistant Engineer Electrical, -

ivision Kadamat.

5. K. P Kunh_i oya, aged 41 years, S/o late Hassamax
chlacherry ‘House, Kadamat, Skilled Labourer,
Office of the' Assistant Engineer, Electrical,
E lecmcal Qub Division, Kadamat o " Applicants

(By Advocatc Sn R Sreeraj) -

1. . The Admxmstl atox
Unior’ lemtony of Lakshadweep,
Kavaldlll 682555 '

2. The Director;‘o'f Panchayat,
Department of Panchayat,
Administration of Union Temtoxy of [akshadweep,
Kavaratti- 682 555

3. The Chle Executxve Officer, District Panchayat
Kadamat-682 556

The /\wstdm Lng,mem Llectncdl

Utiion Tcmt&y of La <shadweep, Kalpeni- 682 557
and 1csldmg at Thithiyapada House,
Kalpcm Island 682 557.




Ammal Husbandry Unit,
Union’ Ferrltory of Lakshadweep, Kalpem 682 557
and resi dmg at Manchryanam House, '

rrto‘ry of Lakshadweep, Kalpeni-682 557

and: residing at Kakatchiyoda House,
Kalpeni Island 682 557.

5. M.K. I\aseer S/o P.C 1er1yak0ya aged 33 years
working as Casual Labourer,
Animal Husbandry Unit,
Union 1 urrtory of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House,
Kalpem sland 682 557.

6. M. Kaldm 9/0 M C Muthukoya aged 34 years
workmg as Lasual Labourer, =
Ammali Iusbandry Unit,

7. K K Moham,med Rafeeque, S/o V.K. KOJankoya aged 45
year% workmg as Casual Labourer,
Animal Husbandry Unit,
Union Territory of Lakshadweep, Kalpem 682 557
and, rcsrdrng:'rt;_Kandamkalam House, - '

\ b '_Salam Slo P. Assamar aged 39 years .
workmg as Casual Labourer,
Animal Husbandry Unit, -

. Umon cmtory of Lakshadweep, Kalpem -682 557

""""and r?srdmg at Kakatchiyoda House,

Qalpem‘l’sland -682 557

Lhafa_ S/o late Sayedmuhammedkoya
, working as Casual Labourer
sb'""‘" d1y Umt :
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Union Tcuiié@ of Lakshadweep, Kalpeni-682 557

and residing at Pokkarappada House,
! I‘land 682 557.

‘i Ni Unnikrishnan)
Versus

The Admmxstrator
Union Territory of [akshadweep,
Kavaratti. 682555

"I‘he Director ofPanchayat,
Department of Panchayat,

Union iermoxy of Lakshadweep,
Kavaratti, 687555

The Chlef ercutlve Ofﬁcer Dlstrlct Panchayat
Union Icmtmy of Lakshadweep,

K‘waraul 682555

The Vctenqar){ Assistant Surgeon,

Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.

('S

QA 395/2013

{bid,'S/o Yusuf, aged 40 years, -
lala House, Kadamat,
rict Panchayat, Kadamat.

_ ukoor S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnver Dlstrlct Panchayat, Kadamat.

M.Khalid, S/o’Nadeer, aged 43 years,
Madurakam I~IQ'use, Kadamat,
Helper, District Panchayat, Kadamat.

/\yoobldlién :S/o'Kunhikoya aged 37 years,
(ecrthl Mahal House, Kadamat

Versus

Applicants

‘Respondents

Applicants



I

:/
\

The Directo of Panchayat,

Departiment sfPanchayat,

Administration of Union Territory of Lakshadwecp,
Kavaratti- 682555

3. The Chief Executive Officer, District Pahchayat,
Kavaratti-682555. : o Respondents

(By Advocate: Sri S Radhakrishnan)

62. 0A. 400/2013

! P.P. gudj,a"_ed 44 years,S/o M. Subau
%Puthlya Paridaram House, Agatti Island,
Umon qu '.1'y of I akshadweep

2. 'Noushad A11 agcd 32 years S/o U. Sabjan
 Keela'Saramma Pada: House, Agatti Island;:
Umon l err 1toly of Lakshadweep.

3. MU /\bdul Naser aged 28 years, S/o M. Abdul Rahiman,
Mela liom House, Agatti Island,
rritory of Lakshadweep.

:éged 30 years, S/0 Kidave ,
fouse, Agatti Island,
'<,'>‘rfy'of [.akshadweep.

S. "'KC Ade Shukoor, aged 38 years, %/o Kasmi,
‘Kauyamachctta House; Agatti Island,
Umon cmtmy OFL akshadweep

6. 'M.PL N1 ':muddm aged 27 years, 9/0M Abusala,
lapura- House, Agatti Island,

9 y of L akshadweep - Applicants
/-\ml"kumar)

Versus

 ‘~@ﬁlbn’il.yrmory oi Lakshadweep, _ - P s

¥ 19



o R
Village (Dweep) Panchayat
/\éattl Island Union 1 emtory of Lakshadweep 682553 -

‘/,;.% _

3. The Employment ()fﬁccr Kavaratti,
Union Icmt(ny of Lakshadweep 68255
4. The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

| o 5. The Chief Executive Officer/Special Officer,
' Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6. The Deputy Collector/ASO,
/\gattx Island, Union Temtory of Lakshadweep-682553.

(By Advocate: Sri S.Radhakrlshnan)

63. QA 404/2013

I Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, |
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakoée, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

l. The Administrator,
Union Territory of Lakshadweep, Kalpeni.
ot
!"’ng‘f(i ,,\5 . <
/0 anSZR, ’;l‘h\e C haupelson

;'~,;;A‘,_{;,//’”\l\’x“”</‘1,ll‘ag,c (Dweep) Panchayat, Kalpeni.

'2he irector ofPanchayat,
Dep riment of Panchayath, Kavaratti-6825535.



4, The Director, ‘ ,
~ Department of Sc:1ence & Technology
Kalpeni. o Respondents

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4_))‘-'

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj, '

Skilled Labourer, Am,mal Husbandry Unit, Klltan ,
Residing at Malayampura, Kiltan Island. S Applicant

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555. |

3. The Veterinary Assistant Surgeon, ,
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),.

Kiltan Island, Lakshadweep-682 557.

4, The Chairpefso’n
Village (Dweep) Panchayat :
Kiltan-682 557. | Respondents
(By Advocate: Sti S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit R
P ng(;‘ltaqp Dweep. Applicant "
r“ m\lcw S, ‘\ DO h
’ 2 /, (By\Aavocate Mr. Grashlous Kuriakose, Sr.)
/.(..;{,— s}éé%y A‘d\‘/\oeate Ms. Daisy 1 Daniel)
N

¥

Versus
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1. The Administrator, .
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

\ 3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4, meon Director,
National Rural Health Mission, Kavaratti- 682555

5. Medical Officer in Charge, ‘
Primary Health Centre, Kiltan Island. ~ Respondents

(By Advocate: Sri S. Radhékrishnan'(RI, 3t05))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subalr PP,
Chonam House, Agattl

2. Ubaid V., éged 35 years, S/0 Bamban,
- Valiya lllam, Agatti.

3. Mobhammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 yéars, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K. aged 54 years, S/o Alif T, P,
: Chekkakkal House Agattl.

.58,* Ry ‘boobac ker P.K., aged 31 years, S/o Koyassan, S
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Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaftabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration, oflhe Union lemtory of Lakshadweep,

A Kavcu att 682555

Director ofPanchdyats _

Dcpcutmcnt ofPanchaydts .

Administration of the Union lemtony of Lakshadweep,
Kavaratti-682555..

Dngum of Educatlon

Directorate of Education,

Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayal,
Agatti Island represented by :
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

QA 444/2013

Aboosalih, S/o.Rasheed Koya,
Padalapura, Kiltan Island.. -
Union Territory of I dkshadwecp, Pin-682558. Applicant

(By Advocate: Sri Shab_u,Sreedharan)

- Versus

Union Territory of Lakshadweep represented
by the Ac minislrator,



o 9o

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti l%land Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

(o

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan [sland.
Union Territory of Lakshadweep, Pm 682558

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island,
Union Territory of Lakshadweep
Pin-682558. S R . -Respondents

(By Advocate: Sri S. Radhékrish.nan"(Rl, 2,4& 5))
68. OA 453/2013

L Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, K]ltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of L ak%hadweep
Working as Casual labourer in
Lakshadwcep Building Development Board Kiltan.

Hisminoor, S/o Mohammed aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of La kshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

w2

4. Ponkutti, S/o Pookoya, aged 48 years,
> Surambiyoda (H) Kiltan Island,;
Union Territory of Jakshadweep.
Working as Casual Labourerin
Lakshadweep Building Development Board,
Kiltan.;'i Applicants

/ QWT&;& .‘~.
.A) \é\N‘ST"’?A} J/\ b

s?




(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

! The /\d ministrator,
Union Territory of Lakshadweep.

2. The Chairperson, :
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Developmenl Board,
Kavaratti.

4, Director of Panchayat,

Department of Panchayat, Kavaratti. Respondents

(By Advdcatef Mr. S. :Radhavlq‘is‘hnan (R1, jto 4))

69.  Q.A No. 488/2013

Salmath. N

D/o. Sayed Koya

Madapally House -

Chetlat [sland. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

l. The /\dmlmstJ ator,
Admmlstxatlon of the Union Territory
of L. a(Shadwee l c\VdIalll — 682 555.

2. The Duectox (%ewnccs)
 Administration of the Union 1er1|tory
of Lakshadweep (Secretariat),
Kavaratti — 682 555.

w2

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advécatei_"Mr. S. Radhakrishnan)

70, OA 492/2013

Respondents



~ (o

K. Bushra Beegum, W/o Heakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini. .
Lakshadweep-682 552. Applicant

(By Advocate: Sri V.B. I-Iai'inarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of Panchayat,
" Union Territory of Lakshadweep,-
Kavaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,
~Animal Husbandry. Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552. Respondents

(By Advocate: Sri S. Radhakrishnan (R1-3))

71. QA 499/2013
1. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN - 682 556.

-9 Mohariithed Shafi Qraishi Malika,
/fig*}s’rﬁi’d 5-8(0. M. Sayedali, '
S =" yata Entry Operator (MGNREGA).
Yo, N lage (Dweep) Panchayat Office (MGNREGA)
-3 ifft%adéxmath Island, Union Territory of Lakshadweep,
] Iﬂ%e’ié'yding at Malika House, ' :
/ Kadamat Island,




Union {Territory of Lakshadweep, PIN ~ 682 556 ;ji

(By Advocate Mrs. Sreedevi Kylasanath)

~

I

(OS]

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The Diétx ict Pxogramme Coordinator,
MGNREGA, Kavarathi,
Union Temtoxy of Lakshadweep.

The Programme Officer,
National Rural Employment Guarantee Act
Office of the Programme Officer,

‘National Rural Employment Guarantee Act,

KKadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA'507/2003

Muthu Koya K

Casual-Labour, Street Light Maintenance
Vlllage Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin - 682 552 |

(By Advocate: Mr. TCG Swamy)

2.

l(h‘

wvs e s Administration of the Union Territory of Lakshadweep
\Kavax atti — 682 555

. ’_,h...\_' l,q/

\«*

Versus

nistrator

Union Jerritory of Lakshadweep
Lakshadwcep Administration
Kavaratti — 682 555.

The Executive Engineer
(Department of Electricity)

he Secretary (Panchayats)
[?erectomtc of Panchayats)

Appliéants

Respondents

Applicant



|03

Administration of the Union Territory of Lékshadweep .
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep 682 552

The Assistant Engineer (Ele)

Flectrical Sub Division

Union Territory of L.akshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti - 682 555 Co . ... . Respondents

(By /—\'(:Wocatc: Mr.S.Rad.hakrishnan (R1-3,5&6)

73.

6.

e
ﬂﬂ"’s
A “\N‘STR’V/;;E' N_avanakal House
LY e g\ndxoth

~7}

LN

0.A I\'() 5()9/2013

'Ma]echa Bceéum K.C.
D/o. Indccn Kandilath
Kaval (,hcttal ouse, Androth. .

Shahida Beegum K.
D/o. Hamzakoya v
Kandlath House, Androth.

'Subdida M.

D/o. Kidave UK
Makkc,l Housc /\ndlolh

Ayshaﬁéeg,um P.V.K
D/o Ya <oob P.K

/\ndloth

Rahmath Beegum K
D/o. IHamzakoya P.P‘,
Kunhali House, Androth.

Thahira L.
D/o. Sccthl Nallal

8 baid};/\. o 1;- i

Dfo. Sdyed Mohammed M.
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Aliyathara House, Androth.

8. athlmathu Suhurabi P.V.K'

P entaﬁ. ¢li Kad, Androth.

9. Siyad Iéhan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.]
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

12 labsabl P.UP
D/o. Fakarukdheen K. Cherlyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Yersus
1. The Administrator,

Administration of the Union Territory
of Laksliadweep, Kavarathi — 682 555.

e of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mi. S. Radhakrishnan)

74. OA 510/2013

,-~;~ Haseena:{@ Haseenabi Therakkal
U ;

,-)" Data

Applicants

Respondents

Applicant



o

o5
Versus Vv

The Administrator s
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, |
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
M(JNR EGA, Kavalattl — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

o

QA 557/2013

IK.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Klldppmd House, Kiltan

Peon, Government Senior Secondmy School Applicants

Kiltan Applicants

(By Advocate: Mr.R.Sreeraj)

Uvmon Territory of [Lakshadweep

Versus
l he Administrator
<Kavawttn - 682 555

*I'hé Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

4. The Chairperson

Village (Dweep) Panchayath

Knltan 682 558
5. The Principal

Government Senior Secondary School

Kiltan — 682 558 : Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. OA 566/2013

1. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath [sland
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath
Residing at Kailiyammakada
Kadamath Island

4, K.K.Khalid
' Cook, Government J. B School
Kadamath
Residing at Biriyommada
Kadamath Island

o 5u ey ‘P\l&manu lla
B LOM "\”S@on,, overnment J.B.School
' s afaa"na g
H5RRes) dx‘ng t Kunnumpura
o Island




/"*‘ ' ‘ “ﬂ.
6. Ummer P.P.I 1,,
' Cook, Government J.B. School .
Kadamath ; f
Residing at Alikothapura '
Kada_mat_h Island |
7. Hidayathulla P, ;
Cook, Government J.B. School
Kadamath Lo

Residing at Kadamath sl and

8. Muhammed Shafi P.P o
Cook, Government S.B. School
Kadamath
Residing at Kadamath Islan*d
o v
9. Pookunhikoya P.P 2
- Watchman / Helper
Government-Jawaharlal Nehru Senior Secondary School
Kadamath

- Residing at Puthiyapura
Kadamath Island

Wi

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada . -
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath
Residing at Pupathada : »
Kadamath Island o . . Applicants

(By Ad.voca‘te; Mr.P.V.Mohanan)

. i
Versus ;!’7'

1. The Admmlstrator

Union Territory ofLakshadweep
Kavaratti — 682 555

e _Director of Panchayath ‘h.;,.
Pt *’”ﬂ‘” Department of Panchayath - :
JA N i Admamstratron of Union Terrltory of Lakshadweep
\Kavaratll - 682 555 '
a (’Z ‘; .
The Héad Master
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Government ] B School
Kadamath — 682 556 L
4. The Principal .

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan )

77. OA 567/2013

Habeebulla P.M '!
I uthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School '
l\adamalh Island | Applicant

(By /\dvocate Mr. P V. Mohanan)
. Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The lecxpal
Government Jawaharlal Nehru Senior Secondary School
iKadamath Island 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

1. Yacoob
K athathe Chetta House, Kadmat.
B

‘ ‘5 ,“21 Vahldd

i Marlkllam House, Kavaratu

“ Hébusa
X ,Alachapada Kavaxam

S ‘\{’acoob
~ Kaladi House, Kavaratti.”
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Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegarri
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratti.

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi -
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavariatti.

Firozkan
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela [llam House,KavaMti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen

... Kadapurathaba House, Kavaratti.

¥ Muneer
+ ' Kuttipapepura House, Kavaratti.

P
vV

I’
+



22,

23.

24,

25.

26.

27.

28.

- ;f*fw ‘:-A 5“«&8'!&. K ‘

1o

Ashik
Puthiya Alikom House, Kavaratti.

Muhammed Musthafa,
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

Jamhar Hussain
Beeranthoda House, Kavaratti.

Muhsin
Beeranthoda - House, Kavar att1

Rauf
Chettipura House, Kavaratti.

Hazarath:
Chungam House, Kavaratti- -

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

L

4,

P .

j;';:\ \’ ;"”ML\Admmxstmtlon of Union Territory of Lakshadweep

AIR

_I:‘ . L
7 oo .
/ - ‘ ’":g'."f:

Versus

The Administrator

Administration of Union I'emtory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath -

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Agriculture
Department of Agriculture

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Animal Husbandry
Department of Animal Husbandry

/,I\a\xalam — 682 555
\.

\ lolid

Vlllage (Dweep) Panchayath Kavaratti Island

,1cpneSentcd by its Executive Officer,
J

Applicants

P v
LW
0O R

Pl A



|
L A

Pin — 682554 - Y | v Respondents

(By Advocate: Mr.'S.Raclhakrishr;érfl)‘

79, OA 582/2013 1

. Rasheed Koya g
Multi Task Employee i}, .- -
Public Library, Kilthan %,
Residing at Kilthan ||}

Co
|

o

Smt.Sulfabeegum

Cook, G.H.S Kadmat

Residing at Melachetta Hauumakudl :

Kadamatl Island ' SE ‘ Applicants

(By Advocate: Mr.P.V.Mohanép) i

Versus -

I. The Administrator h iy
Union Territory of Lakshadweep
Kavaratti - 682 555 )

2.~ Director of Panchayath .
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 .
.‘1\ .
3. The Library and Information Assistant
Office of Library and Informatlon Assistant
Public letaly, Kilthan | Island 682 557 Respondents

(By Advocate: Mr.S.Radhakr@hnan)

]

80. OA 601/2013

Rasheed Koya S. V S/o( Abdulla Koya P.S,,
Shaiknaveed (H), | <1ltan [sland PO,
Union Territory ofLakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sree%dharan)

i:ftz'i‘*t Versus
411 B
Umon T emtory of L akshadweep, represented by the
\2 Admmlsu ator, Kavarattl Island Pin — 682 555.

ﬁm.« e
g\) ‘\\N\STPAI)

*) he Director of Panchayath Umon Territory of Lakshadweep,

o l‘
i
|



e~ -
’ i

Kavaratti Island, Pin — 682'.'555.

3. The Chairperson, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. IO
4, The Executive Officer, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Terfifory of Lakshadweep, Pin — 682 558.

5. The Library and Infmmatlon Assistant, Public Library,

Kiltan Island, Union Temtory of Lakshadweep,

Pin — 682 558. AR : Respondents
[By Advocate: Sri S. Radhaknshnan (Rl 2,4 &5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Agatti. . 3 _ Applicant

" (By Advocale: Sri K.B. Gangesh): -
Versus

I The Administrator, ,
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. ' :

2. Director of Panchayats, *
Department ofPanchayats s
Administration of Union’ Tel’ltOly of Lakshadweep,
Kavaratti — 682 555. - -

3. Départmenl of Educatibéé,ff"Administration of the
Union Territory of L ak's'h'édweep, Kavaratti,
- represented by its Dlrectm 682 555.

4, Village (Dweep) Panchayat
Agatti Island, leplesented by its Executive Officer,
682 554. - P ) Respondents

(By Advocate: Sri S. Rad’haldtti;;‘_hhan)
. ;’,”?% QA 635/2013
e p\\;M”‘“QIﬁ, \ - O
s ./
A Fétha hudheen K.P. ag,ed 40 years, S/o. Sayed Muhammed Koya
Kaattampalll House, Aoattl

ﬂ£

/

-y

“¥gunis, '1ged 31 yeals S/o Abdulla Marlyathoda House,



® 3

Agatti. NS

3. K.M. Shahida, aged 40"yk'e'éefs, D/o. Kasmi, Kuttiyam
Mukrlyoda House, Algattl

4, K.M. Amina, aged. 46 years D/o Abdul Rahman,
Kuttiyam Mukxwoda House Agatti. Applicants

(By Advocate: Sr K.B. Gangesh)
| - Versus

1. The Administrator,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555. |
2. Director of Health Services,
Directorate of Health Services,
Kavaratti — 682 555.

5. Medical Officer in charge)
Community Health Centre, Agatti - 682 553.

4, Medical Officer in Charge Rajlv Gandhi Speciality Hospital,
Agatti — 682 553. S

5. Village.(Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553 ‘‘‘‘‘ Respondents

(By Advocate: Sri S. Radhakrlshnan)

83. OA 791/2013

Fareeda Beegum M.I. Meppada Illam
Agatti Island. B Applicant

(By Advocate: Sri K.B! Gangesh) o
- Versus

1. The Administrator, -
Administration ofthe Umon T errltory of Lakshadweep,

e Kavaratti-682 555. o
B NSTR, 7 : e
/b Ot e oo e

‘Dlrector ofPanchayats
Depaltment of Panchayats

Admmlstratlon of Umon I"emtory of Lakshadweep,
Ianlattl ~ 682 554



1H+

l| |l :
3. Pchct Manager, Deswcated Coconut Powder Unit,

.akshadweep Development Corporatlon Ltd.,
Ag,attl Kavaratti — 682 554 ‘

4. The Deputy Director (Admn ) Lakshadweep Development

Coxporallon Kavaratti — 682 554

5. Village (Dweep) Panchayat
Agatti [sland, represented by(lts Executive Officer,

682 553. o

(By Advocate: Sri S. Radhaknshnan)

! l

84, OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M P,
Valiyapura House, Kilthan Island P O
U.T. of Lakshadweep. :

(By Advocate: Sri P.V. Mohanalﬁ)’i.i

“Versus
ol
l. . The Administrator, L
- UT of Lakshadweep,
Kavaratti-682 555.

2. Director ofPanchayat
Department of Panchayat ‘
Administration of UT of Lakshadweep,
Kavaratti — 682 555. :

3. The Principal, Government iﬁ-igher Secondary School,

Kilthan Island — 682 556. - .~ il
By Adwcate 1 S S’RA«JLA‘@S‘\W)
85. OA 880/2013 o

Muthukoya N.P
Nalakapura, Kiltan Island - .
Umon Territory of Lakshadweep 1682 558

(By Advocate: Mr.Shabu Sreedhar@p) ‘

ﬂmtq ey Versus - ..'5? o
s r"?.«,“s& .

. k‘wx ion Territory of L. akshadweep replesented
% %)9 he Administrator :

) Kavarati Island — 682 5554

)—

Respondents

Applicant

Respondents

Applicant



o s

s

‘Director of Panchayath , :
Union Territory of Lakshadweep
Kavaratti Island - 682 555

The Senior Administratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Principal -
Government Senior Secondary School
District Panchayat Kiltan Island.

Union Territory of Lakshadweep 682 558

(By Advoeate Mr.S. Radhakrlshnan)

86.

()A 898/2013

K.C.Abdul Khader
Kulikaraya Chetta House -
Chetlat Island : ‘

Union Territory of Lakshadweep 682 554

(By /\dvocate Mr.Shabu Sreedharan)

[e—

- Yeu.
2T TR

R
' \' /
NN

(B
v

Versus !

Union Territory of Lakshadweep represented

by the Administrator i
Kavaratti Island — 682 555 b

The Direclor of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

- The Senior Administrative Ofﬁeer

Education (District Panchayath)
Union Territory of L akshadweep
Kavaratti Island - 682 555 e

The Principal o
Government Senior becondary S‘chool
District Panchayat, Chetlat Island
Umon Territory of LL akshadweep 682 554

f ‘e
e nﬂ» s:“ 1
g

y\A’G\ree {le Mr.S. Radhaknshnan)

\ %:.
},} Lo an

Respondents

Applicant

Respondents
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87. QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh) .
Versus |
1. The Administrator

Administration of the Union Temtory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer .. ...
Office of Sub Divisional: Ofﬁcer
Kalpeni Island - 682 554

3. The Director (Rural development)

Department of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavaratti- — 682 555
(By Advocate: Mr.S.Radhakris:h‘yn'an)‘

88.  0OA 905/2013

1. Abdul Khader C. ‘
Chekkmyammada IIouse -
Agatti Island

2. Bugar Jamhar T.P N
' Theklapura House - .o

Agatti Island v,

(By Advocate: Mr.I(.B.Gangeshf) o
Ve
Versus o

' 1 . The Administrator

- Administration of the Umon Temtory of Lakshadweep
Kava}am Island — 682 555 o
2. Dnoctm ofPanchayaths
: Depalgmcm of Panchayaths
Administration of the Union femtoxy of[ akshadweep
Kavaratti Island — 682 555 .

Applicant

Respondents

Applicants
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Y 3. Project Manager o .
Desiccated Coconut Powder Umt

Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555

4, The Deputy Director (Admn) o

Lakshadweep Developinent Corporation
Kavaratti — 682 555 !

5. Village (Dweep) Panchayafh .

Agatti Island represented by lts , v

Executive Officer - 682 553 . : Respondents
(By Advocate: Mr.S. Radhakrrshnan) :

89. OA 939/2013

L Saﬁyu lah K.C.
Kuttiyachada House o
Kalpeni Island g0, 7y

2. Saifulla M.I
Melaillam House
Kalpeni Island

3. Kunhikoya M.V : Lo
Mathil Valiyammada House '
Kalpeni Island .

4. Kidave K.O
Kakkachiyoda House =~ -
Kalpeni House '

Applicants

(By Advocate: Mr,K.B.Garigeish)'_:

Versus

The Admmlstrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti [sland — 682 555 '

Director of Panchayaths E

Department of Panchayaths .

. Administration of the Union 1 emtory of Lakshadweep
. Kavaram Island — 682 555 '

Eakshadweep Buxldmg Development Board
%Un on Territory of Lakshadweep
A 5&1‘ aratti represented by 1ts Secretary — 682 555
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4, The Technical Officer L
Lakshadweep Bu11dmg Development Board
Kalpeni Island — 682 553

5. Village (Dweep) Panehayathl'

Kalpeni [sland represented by 1ts _

Executive Officer - 682 553 : Respondents
(By Advocate: I\/InzS.Radhakrishnap);

90. QA 942/2013

. Mohammed Ashik .
Palliyat House T
Androth Island '

2. Abdul Latheef
Karakunnel House
Androth Island N

3. Mohammed Ubaidulla @ sl
Chodath House g
Androth Island '

4. Mohammed Tathahulla |
Karachetta House ISP
Androth Island S Applicants

' Jaor

(By Advocate: Mr.K.B.Gangesh)

Versus

—_—

The Administrator
Administration of the Umon Temtory of Lakshadweep
Kavaratti [sland — 682 555

2. Director of Panchayaths.
Department of Panchaydths
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Buildirtg DeVelopment Board

) "‘f","”“ _Union Territory of Lakshadweep

T I‘(‘ﬁavaratti represented by its Secretary — 682 555
\ L

4, \"*:T(he Temmcal Officer

lbakshadweep Building Development Board
)Andrott Island - 682 554
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L 5. Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554
(By Advocate: Mr.S.Radhakfishnan)

91. QA 952/2013

I, Abdul SalamNP +
Casual Labourer
Power House, Kalpeni:
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya - - -
Casual Labourer - .. '
Power House, Kalpeni: :
Residing at Chakakeel iHouse
Kalpeni, Union Territory,of Lakshadweep
3. P.Mohammed 4
Casual Labourer Lo
Power House, Kalpeni :
Residing at Pokkayoda’ House .
Kalpeni, Union Temtory of Lakshadweep
-4, Hamza Koya P
' Casual Labourer
Power House, Kalpeni
Residing at Pallath House ;..
Kalpeni coobvl

(By Advocate: Mr.Hariraj M.i{) ‘:

‘Versus
ot [
l. Union of India represen‘ted by the Secretary
to Government of Indial !
Ministry of Home A ffairs
New Delhi - 110 001 -

/;@m ‘Lhe Administrator : | SRR

VN M‘N'ST"’V :"--U:n.lon Iemtory of Lakshadweep

aratti, Umon Ter ntory ofLakshadweep

(\\ e y
r)’)

T QT(
W

\,}\' A

Resporidents

Applicants



4, Junior Engineer,

Electrical Section, Kalpeni

Union Territory of Lakshadweep
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.  OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)
Versus
I. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

I. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
KalpeniIsland
Union Territory of Lakshadweep

.2~ Mohammed Igbal KPV

/‘r i\“la:tcmal Inspector
S ‘f\’@gfl;_jﬁ{lltural Department, Kalpeni
e -4, Kundipavavaliyammava House
o L K?Egjpeq'i Island
"’ SR r ‘Ljn‘lolrj;"l"erritgry of Lakshadweep

Respondents

Applicant

Respondents
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IFareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpem Island

Union Territory of L akshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

I.  The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath |
Administration of Union Territory of Lakshadweep
Kavaratti —~ 682 555

3. Agricultural Officer

District Panchayath (Agriculture)
Kalpeni [sland — 682 557

4. Chief Executive Officer
District Panchayath _ ‘
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  O.A No.1225/2013

C.P. Showkathali,

S/0. Mohammed Koya A

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus
o
/:;‘Jﬂﬁ L e ?
,r”,ﬁ,‘-'.’\:-z.'.*“""b'1N Ihe Umon of India
T At

R //m \ Represenlcd by the Secxetaxy to
/ '  Government of India,

3Mmlstry of Home Affairs
/ New Delhi— 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section .
Kalpeni, UT ofLakshadweep 682 555. ' Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of themr were engaged on casual

basis for 89 days and re-engaged after a technical break of one or twoqdays.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are
categorized as “Panchdyath and Non- Panchayath
2. The common grievance of all the applieanfs is that their services are not
being regularized even though they have been working for years together; albeit

/H--.
g virmen cagual/daily wage basis. lher fore the common prayer in all these cases is for

/ & .,_\.,V‘i,-f‘-*wis,s"iie;j,éﬁ; \:inrccnon to the respongents to regularue their services. In the case of' a
: -

[ / s ﬁﬂew oifceswho have be&n retreniched on eomplctnon ol the period of engagement,

{ i o ,;//the aayer 1S

f
€ vy
..._‘.-;L\n

fori 1ssuet\’ direction {0 re- engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularizéd since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

S. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the responde_nts is that their engagement being of
casual nature, they are also not entitled to get their services regularized,
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In-this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

¢‘m \;_-;:j'_’-Sgcretary, State of Karnataka & Others Vs. Umadevi and Others - ' '
TSRz 206) 4 5CC 1. e

\Sft_;ale‘,:()qujasl/7an Vs. Daya Lal - (2011) 2 SCC 429. -



o

Satya Prakash and Qthers-Vs. State of B/har and Others -
(2010)4 SCC 179,

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.

wn

R N.Nanjundappa Vs. T. Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
- 0QA 212,266, 268, 299, 325,‘ 347, 354,366,372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Departmeht of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Lébour & Employment, Directorate of Arts & Culture,
Weights & Measufes etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2.of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in

some cases the applicants have vaguely contended that such a process was

_ qam!r&
./Z‘hqgﬁe\ N‘» T
/

cl' undergone. However, in those cases also, no material has been

S%

before us in suppon of the above contention. Slmllarly it is not in
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.

Apparently it is a case of Hobson's choice for them. It is on record that a

large number of such casual_‘employees had approached this Tribunal in the

'90s seeking regularization or absorption. We have been informed that

some of them were in fact absorbed. But the applicants before us in this

-bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of

“irregular” br“‘illegal” a'ppbintments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of te’mpOrary/contractuél/casual/daily-wége or
adhoc employees appointed/recruited and continued for long in public

employment dehors the constitutional scheme of public employment. The

| Apex‘Court exhorted all the High Courts not to issue directions for

absorption or regularization | unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular récruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while iénoring
equity for the teeming millions seeking enmployment and fair oppom;nity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

Ym%eﬁxon of regularization of the services of such irregularly appointed

RS {
/}ﬂ \)\ ALY
/R ,‘y g

"‘l \I‘fo

;ﬁoy’ées be considered on merit in the light of the principles settled by |

\f’“‘

e Apc—fx Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071

Y
|

.;-‘:NNfzn]u7dappa (1972) 1 SCC 409 & B N.Nagarajan ~ (1979) 4 SCC

507/—Jas a/one time measure.
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10. A three judge Bench of theiApex Coﬁrt,_in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur - (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, il is imperative that the same must be done within the
Jfour corners of the delegated power by the authority
concerned.”

12.  In‘the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the ‘Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against Sanctioned
post. The Apex Court whlle concurring with the view taken by the High
Court held that initial appomtments of the appellants were made in gross
v1olat10n of the provisions contamed in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking

- note; of the admitted posmon that 800 posts of teachers were lymg vacant,
w"'v"‘the Apﬁx Court expressed the hope that the plight of the appellams would
1150 be ta«:n into account by the admmlsUatlon and cons1del ’the

deswablllty of relaxing the age-limit provided in the Rules.



¢ 13. In Nanjundappa (Supra),-_‘f-:,5 &/Apex Court had held thus:-

‘*‘s

“If the appomtment ztself is in mfractzon of the rules or if it is in
violation of the provisions:.of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by\ referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the ‘Lalishadweep
Administration or the ‘Village‘(ll)weep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempf was ever made to regularize the
services of those .irregularly appointed employees who had completed 10
years of;.:service as indicated in Para 53 of the judgment in Umadevi

(Supra):at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 day‘s. It is true that the Administration or Panchayats may not require
the services of quite a number of those employ‘ees throughout the year; but
;/ ~orrerSEi It appears that many of them have been allowed to contmue Many of

PANIST
5" oM tﬁé\fh have been engaged in one scheme or the other %ponsored by the

&f@@\entr\alﬂGovemment or in some such other schemes or programmes floated
2

é_ry thg Ad inistration on 1ts own by utrhzmg the funds available with it.
m%é&dmmlstratlon or Vlllage (Dweep) Panchayats have not come out with
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any data as regards the ‘actual requirement of employees in various
depanmentsf? under them. It has been noticed that in some of the
departrhents, the casual employees have been working apparently against

regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondeﬁts has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least'fer a few days in a year by engaging them
in one scheme or the other. The policy is laudable But still, the question is
why large number of employees workmg on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such pests are
not of casual nature. We do not prbopos_e to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applicaﬁtysj ‘f?iﬁave been engaged by Village (Dweep) Pénchayats or District
Panchayéf,' the main coﬁtention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
»approached this Tribunal, aggrleved by the failure of the Union of India

an’d ;“:‘Lakshadweep Administration in granting them temporary. status

"v:"l'._":"‘-;'under the Scheme for 1emporary Status & Regularization introduced by

".v_;"l‘,.v-;"'the Umon of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

- ap_pears/that the upkeep, maintenance and distribution of the drinking water
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to the loicalb residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure aﬁd the
Society used to manage the S.cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets andlliabilities of the Island Council of Agathi

were transferred to Village/Dweep Panchayat of Agathi. Thus all the

labourers working with the Water Supply Scheme came under the Village

(Dweep) Panchayat. The casual labourers who had approached this

Tribunal were admittedly under the services of the Dweep Panchayat and -
they were being paid by the Panchayat from the fund available with it.

After considering the claim of the casual labourers, the Tribunal issued the

fellowing ‘ameng other directions:- |

a) - The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
schei’ne

b) T he first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously. :

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme 1o the Panchayats Jor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
zhe regularzzatzon of the casual workers under the scheme

(d)_._;;_;]_\_/_o casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way

Wesh recruits without considering them for the grant of temporary
}<e Q\N‘STR taty&;(elzgzble as per the scheme.
I‘ &

" .
f@ﬁ%Th ﬁ)wmon Bench of the ngh Court while allowing the Writ
&‘,

l,éd‘ by the Administration noticed that another Bench of this
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Tribunal in Original Appllcatnons No 1297 & 218 of 1998 had rejected an

identical relief claimed by: some other casual labourers holdmg thus:-
"We have carefully perz}sed the pleadings and other materials on
record. We have also given our anxious consideration 1o the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
- Chairpersons of the respéctive Island Council might have with or
without proper authority from the Councils issued what are
purported to be appoiniment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show thai they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applicants were not employea' against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persors................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes lowards expendilure on
account of wanton ‘appointments of stafj’ against posts neither
created nor sanctioned nor approved is legitimate. "

21, The above demsnon was conﬂrmed by a Division Bench ofthe High

A A

“Cfo,urt <.1n 0.P.No0.28776/2001. Still later, OA No.1008/1997 and OA

"1998 were also dismissed by a common order followmg the

decrsxon mentroned supra, This order was also conﬁrmed by the Hrgh}
Gourt fin O.P.No,35164/2001.

/
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supraf held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya"t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policiesv. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
- giving direction 1o - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularzzatt()n) Scheme 1993 and prescribe it
prospectively to the Panchayats for granling temporary stalus 10
casual labourers. The direction given to the Panchayat not to effect
any - appointments - till the Lakshadweep - Administration frames
Scheme, s illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work fulls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

W

23, In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appomtment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Penchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. :

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats.

”nﬁmqﬁatlons of power have changed after the last Panchayat elections. Some
mSY
iy Q‘?/gg@?nders of appointments were cancelled by the successor (,ommlttee

Dgagin 'fﬁc‘e \of these Panchayats. More importantly, fresh engagements are
m’ bel%g }nade on political basis and some of  the




25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure Ré4(b) notification
dated March 7, 2012 issued by the Administration of the Union Terriltory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
P /“1997 Sr1 P.V.Mohanan who appears for the applicants in some of the
' cases;,«ce)mends that once the Administration sanctions 'Grant-in-Aid", iL.is

\

for. the< “Panchayat to execute the various works like road
,v,-%’ 7

: constructlon}repalr/mamtenance water  supply, drainage, local



33

deVelopment works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
neéessarily tfle Panchayats have the power to regularize or absorb casual
workers, especially after- the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this eontext.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Nad'erkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch oAf_Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in Stateb of Haryana Vs. Piara Sihgh - (1992) 4 SCC
[18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-PaéjchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
// ‘ ﬁm\w dnd many of them since 1997. Quite a few of them have been workmg for

‘(ql

— \ferlods ranging between 5 to 10 years. There are only very few who have

been working for 2-3 years or less. Most of them are still continuing on the

i _ .
b‘?isrs of interim orders passed in these cases.
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30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the follow.ing order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill. some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster.  Continuance of interim order or vacation of |
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, ‘(c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual /abourers should be
identified and grouped as under :-

(a) Those who have putin more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and a/so those Who have been
inducted under specific schemes

(b) ~ Those who have been inducted with specific qualification® of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry opeérator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not com/ng under (a) above, i.e. with less than ten years of service.
A
VS WIS TG *iRhose who have been engaged under one scheme or the
F / b‘th«;‘,{\ether than those who have been engaged under the Mahatma ' -
: L3 Gandh/ *hational Rural Employment Guarantee Scheme (MGNREGS.?' :
T8 }ut not those who come WIth/n (a) or (b) above. .
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(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above ,

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
~ to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/lslandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision.communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 ‘days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notice of two
weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged.” Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above i.e. with more than ten
years of service or .with specific qualification such as matriculation or
the like (here stated to be ITI), he shall be re-engaged before the
next date of hearing and conf/rmat/on given on the next date of
heanng

31.. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, aome aftempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,

o

several employees were sought to be disengaged. Understandably, all these
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%mployees who faced the threat of disengagement have approached this

r%)u ]'al and those Original Appllcatlons are also included in thls bunch of’
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the

schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged agamst any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respon31ble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number Of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is dnderstandable.
However, going by the catena of decisions 1eferred to above, it cannot be
held that the applicants are entitled to get thelr services regularlzed It has
‘been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
pr ideration to those employees who have been working on casual basis

TR QST
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b ho "ﬁv% been working on casual basis for the last 5 to 10 years is also

than a decade or two. Similarly, the plight of those employ%eé

allyZ pifiable. These employees, in our view, are entitled to get ‘the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becbmes extremely- essential and unavoidgble) is streamlined so
as to avoid ~unnecessary legal complications in future. Appropriatc
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions s_ince, in our view, it
falls within the domain of the Administration, However, the Administration
shall address - the issue relating to all these-employees who have:been toiling
for years ..together: on casual basis, with utmost compassion, and give ‘them
the benefit-of relaxation in age, educational qualifications etc. while - making

regular recruitment. -

35. Original Application Nos, 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Aﬁplications, where engagements were made
by Panchayats, it is held that ‘this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum. for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! ‘
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